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THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, AT KOLKATA
IA. NO. OF 2025
IN
ORIGINAL APPLICATION NO. 38 OF 2025

IN THE MATTER OF:

Pintu Dutta ...Applicant
-Versus-

State of West Bengal & Ors. ...Respondent(s)

INTERLOCUTORY APPLICATION FOR BRINGING ON RECORD

ADDITIONAL DOCUMENTS

MOST RESPECTFULLY SHEWETH:

That the present OA was filed under Section 14 and 15 read with Section 18 of
the National Green Tribunal Act, 2010 (hereinafter “NGT Act, 2010”) against
encroachment of water bodies, including the tributary of Singharan River, the
flow of which has been completely obstructed, and which has lost its physical
existence as a result of the activities of Respondent No. 11, M/s Super Smelter
Ltd. Further, issues regarding violation of conditions of Environmental
Clearance (hereinafter “EC”) conditions, especially with respect to green belt
area, have been raised, apart from violation of provisions of the Air (Protection
and Control of Pollution) Act 1981 and the Water (Prevention and Control of
Pollution) Act, 1974.

That on 04.03.2025, this Hon’ble Tribunal observed that the submissions in the
OA required consideration and was pleased to issue notice to the Respondents
with a direction to file their counter affidavits.

That the present Application is being filed by the Original Applicant herein
seeking permission to bring on record additional evidence to substantiate the

non-compliance and abject violation of the law by the Respondent No. 11 along
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with certain legal submissions along with some judgments of this Hon’ble
Tribunal as well as the Hon’ble Supreme Court, which are important for proper
adjudication of the present Application.

That Respondent No. 11 was granted Environmental Clearance (hereinafter
“EC”) on 01.08.2008 by Ministry of Environment, Forest and Climate Change
(“MoEF&CC”) for its proposed Integrated Steel Plant (0.85 MTPA) along with
Captive Power Plant (160MW) at Jamuria Industrial Estate, Village Mondalpur,
Jamuria, District Burdwan, West Bengal under the provisions of EIA
Notification dated 14.09.2006. The conditions of Environmental Clearance inter
alia mentioned that the total water requirement from Akhalpur reservoir and
Assansol Durgapur Development Authority (hereinafter “ADDA”) shall not
exceed 26,760m’/day. Unit was also required to maintain zero liquid discharge.
Green belt to be developed in 80 acres (33%) out of the total 240 acres within
and around the plant premises to mitigate the effects of fugitive emissions as per
the CPCB Guidelines. A copy of the said EC dated 01.08.2008 is appended and
marked “ANNEXURE A/1”.

That on 24.04.2018, MoEF&CC Eastern Regional Office, Bhubaneswar
submitted Compliance Report in respect of Respondent No. 11 unit to
MoEF&CC highlighting several shortcomings with respect to compliance of EC
conditions dated 01.08.2008. These include - respect to fly ash utilization, non-
submission of data regarding online stack monitoring, and higher emissions level
by Respondent No. 11 unit. True copy of Report dated 24.04.2018 is annexed
and marked as “ANNEXURE A/2”

The MoEF&CC granted EC dated 12.02.2019 to Respondent No. 11 for the
expansion of Integrated Steel Plant (0.85 MTPA) with 184 MW Captive Power
Plant under the provisions of the EIA Notification, 2006. It is pertinent to note

that the said EC mentions that no river passes through the project area, no water
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body exists around the project and modification/diversion in the existing natural
drainage pattern has not been proposed at any stage. The fresh water requirement
for the project would be fulfilled from the Ajay River and estimate requirement
is 12351m3/day. Green belt will be developed in 24.27 Ha, which is about 33%
of the total acquired area, in at least 3 tiers around the plant boundary. Further
continuous air monitoring to be carried out within and outside the plant area (at
least four locations one within and three outside at an angle of 120° each. A copy
of the EC dated 12.02.2019 for expansion is appended as “ANNEXURE A/3”

. That the Respondent No. 11 has submitted an application dated 09.10.2024 to
MoEF&CC, along with Pre-feasibility Report, Form 1 and proposed ToR
seeking further expansion of its 0.85 MTPA Integrated Steel Plant with inter alia
installation of DRI (0.672 MTPA to 1.395 MTPA), Pellet Plant (1.2 MTPA to
1.8 MTPA) and installation of PGP plant (30,000 Nm3/hr), among others.
Pertinently, the Respondent also proposed to drop 40.72 Ha of land out (out of
total land area 116.72 Ha covered under EC dated 12.02.2019), and acquiring
14.99 Ha instead for Greenbelt and storage facilities. A copy of the said
Application is appended as “ANNEXURE A/4”.

. That on 20.10.2024, MoEF&CC considered the above proposal and granted
Standard Terms of Reference (ToR) under the provisions of the EIA
Notification, 2006. Pertinently, Respondent No. 11 was also directed to obtain
amendment in respect of EC dated 12.02.2019 to account for proposed land
changes. The EC appraisal of the project shall be subject to submission of above
referred EC amendment along with EC application. True copy of Standard ToR
dated 20.10.2024 is annexed and marked as “ANNEXURE A/5”.

In view of ToR dated 20.10.2024, Respondent No. 11 applied for amendment in
EC dated 12.02.2019 in respect of reduction in land area required for the project

to 76 Ha (reduced from 116.72 Ha). Further, the area envisaged for Greenbelt
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was also proposed to be 25.08 Ha (33% of total project area). True copy of
application dated 07.11.2024 is annexed and marked as “ANNEXURE A/6”
That on 20.11.2024, News reports titled ‘11 factories fined X500 crore for illegal
construction, pollution crisis escalates’ published in Taaza Tv and ‘Asansol
Municipal Corporation imposes penalty on 11 factories for illegal construction’
in Millennium post. The reports highlight the diversion of the Sinharan River by
several factories, which has caused the river to turn red due to contamination.
Copy of the Reports dated 20.11.2024 is marked and annexed as “ANNEXURE
A/7 (Colly)”.

That on 16.12.2024, MoEF&CC granted amendment in EC dated 12.02.2019
with respect to reduction in project land from 116.72 Ha to 76 Ha. Pertinently,
the EC provides that Respondent No. 11, while dropping/ handing over the extra
land, shall explore not changing the existing land-use as approved by the
Government. The Amended EC dated 16.12.2024 is marked and annexed herein
as “ANNEXURE A/8”.

That while Respondent No. 11 claims that the additional area of 14.99 Ha has
been acquired for development of Greenbelt, however, only 5 Ha of land is
within the possession of the company as of yet. Moreover, developing Greenbelt
on the purported 14.99 Ha of land would not lead to any improvement in the
condition of the villages, since the said land is located almost 2 Km away from
the affected villages. CPCB in Guidelines for Developing Greenbelts dated
March 2000, has observed that since Greenbelt is expected to neutralize
pollutants, their location should aim at screening off the source of pollutants
from society. Areas around industrial establishments, residential areas and
roadsides should be the ones targeted for Greenbelts. True copy of relevant
extracts of CPCB Guidelines and MoEF&CC Guidelines on maintenance of

greenbelts are annexed and marked herewith as “ANNEXURE A/9 (Colly)”.
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That significantly Integrated Iron and Steel Plant and Sponge Iron with Captive
Power Plant has been categorized as a ‘Red’ Category industry by the CPCB in
its Classification of Sectors into Red, Orange, Green White and Blue Categories
dated 12.02. 2025.Therefore, considering that the unit of Respondent No. 11 is
a red category industry, the provision of adequate Greenbelt near to the villages
is sine qua non for ensuring health and wellbeing of villagers. Copy of the
relevant excerpts of the CPCB Classification is marked and annexed as
“ANNEXURE A/10”.

That another local newspaper clipping published on April 1, 2025 in Sanmarg
Network wherein it is reported that Jamuria Industrial Estate is a hub to big steel
plants which include Respondent No. 11. The report highlights that the public is
suffering from the pollution emanating from these industries causing health
problems such as TB, Asthma, cancer, etc. The rule regarding planting trees in
factories is not being followed by any factory. Pure water, which should be
supplied to residents, is being taken by the factory owners in connivance with
the Municipal Corporation, while the contaminated water is supplied to the
residents of the Municipal Corporation. Resultantly, a protest would be held on
03.04.2025 at the office of Municipal Corporation, to address the problem and
reach a plausible solution. A copy of the said news report is appended and
annexed herewith as “ANNEXURE A/11”.

That the Applicant has now procured certain satellite images which clearly
shows that the Nala passing through the middle of the company campus lies on
the catchment area of river Sinharan/Singharan and plays a significant role in
maintaining the ecology of the river and the nearby villages. Further the satellite
images clearly shows that the natural course of the nala has been totally diverted

and in fact, the flow of the Nala has been completely obstructed due to the
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operations of Respondent No. 11. True copy of satellite images from 23.01.2012
—01.04.2025 are annexed and marked herewith as “ANNEXURE A/12”.

That it is further submitted that several plots viz. plot no. 2220, 2251, 2291,2126
and 2131 that form part of unit of Respondent No. 11 have been categorized as
“Pukur”/ ‘pond’ in the land records. True copy of Map of Jamuria block is
annexed and marked as “ANNEXURE A/13”. True copy of screenshot of
Banglar Bhumi Portal depicting above plots being categorized as pond is
annexed and marked herewith as “ANNEXURE A/14”.

That Respondent no. 11 has also been dumping fly ash, in open lands, outside
the unit’s premises which is in violation of EC dated 12.02.2019. That as per EC
dated 12.02.2019, Respondent No. 11 is required to ensure 100% utilization of
fly ash by providing it to cement and brick manufacturers. However, as 1s evident
from the photographs annexed herewith, Respondent has been dumping huge
quantities of fly ash, in the open, outside the unit’s premises. The fly ash is not
appropriately covered, and no measures have been adopted by Respondent No.
11 for their covered storage and transportation. True copy of photographs
showing dumping of fly ash in the open are annexed and marked herewith as
“ANNEXURE/15”.

That as per the EC dated 12.02.2019, the freshwater requirement of the project
was estimated as 12351m?/day, which would be drawn from Ajay River through
Submersible pump provided by the ADDA. While Respondent No. 11 has been
granted permission for installing three riverbed tubewells by the Water
Resources Development  Authority vide permits dated 09.07.2012,
However, Respondent has been extracting water through eighteen
deep bore tubewells. True copy of permits dated 09.07.2012 is

annexed and marked as “ANNEXURE/16”. True copy of image depicting
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unauthorized extraction of water through eighteen deep bore tubewells by
Respondent No. 11 is annexed and marked as “ANNEXURE/17”

That the Hon’ble Supreme Court and this Hon’ble Tribunal in a catena of cases
has quashed allotment of water bodies towards industrial projects (Jitendra
Singh vs Ministry of Environment (2020) 20 SCC 581, Lt. Col. Sarvadaman
Singh Oberoi vs Union of India (M.A. No. 26/2019 in OA No. 325/2015).
That the present I.A is being filed Bonafide and in the interest of justice. Above
mentioned documents are essential for a holistic adjudication of the present
dispute.

PRAYER

That in the view of the above it is most respectfully prayed that this Hon’ble

Tribunal may be pleased to:

a. Allow this Interlocutory Application for Additional Documents in the

Original Application.

b. Pass any other Order which this Hon’ble Tribunal deems fit in the interest

of justice.

Date: 03.04.2025
Place: Kolkata
DRAWN & FILED BY:

Mansi Bachani, Surya Gupta & Anukriti Bajpai
Advocates for the Applicant

29, LGF, Presidential Estate,

Nizamuddin East, New Delhi-110013

Email: eldflegal@gmail.com; +91- 8851323704

SETTLED BY:
Sanjay Upadhyay
[Senior Advocate]
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ANNEXURE A/1

F. No. J-11011/86/2008- IA 11 (I) .
Government of India
Ministry of Environment and Forests
(L.A. Division)

Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 110 003

E-mail +pb:rastogi@nic.in

CTel

Telefax T 011: 2436 7668
Dated 1% August, 2008

hri Bishnu Kumar Bajaj

M/s Super Smelters Ltd.

39, Shakespeare Sarani, Premlata 3" Floor
Kolkata - 17

E-mail : globalexperts@redifmail.com / bishnu.bajaj@supershakti.in
Fax No. : 033 -22892734 / 35/ 36 '

Subject : Integrated Steel Plani (0.85 MTPA) alongwith Captive Power Plant (160 MW) at
ADDA Industrial Estate, Village Mondalpur, Jamuria, District Burdwan, West
Bengal by M/s Super Smelter Ltd. — Environmental clearance reg.

Sir,

Kindly refer your letter no. SSL/ ENV-01/2007-08 dated 16" January, 2008 alongwith
project documents including Application in Form |, draft TORs, Pre-feasibility Report, EIA/EMP
Report and subsequent clarifications furnished vide communications dated 9™ June, 2008 and
22" July, 2008 regarding above mentioned project.

20 The Ministry of Environment and Forests has examined your application. It is noted
M/s Super Smelter Ltd. have proposed for the Integrated Steel Piant (0.85 MTPA) alognwith
Captive Power Plant (160 MW) at ADDA Industrial Estate, Village Mondaipur, Jamuria, District
Burdwan, West Bengal. The project is located in Jamuria Industrial Estate developed by
Asansol Durgapur Development Authority (ADDA) in Mouza Jamuria. Out of total 240 acres,
106 acre land is already acquired and balance is yet to be acquired. No National Park/Wild life
sanctuary/Reserve Forest is located within 10 Km radius of the project. Total cost of the project
is Rs. 1,675.00 Crores. Following will be installed : ‘ : :

Unit Capacity Product Production End use
. (TPA)
DRI Kiln 3x100 TPD | Sponge iron 3,30,000 SMS
(Existing). '
2x350 TPD |
(Proposed)
1x100 TPD
Lo (Proposed) . L
MBF - 2x380 M° Hot Metal 5,32,000 | SMS
Sinter 2x35 M* Sinter Feed 7,50,000 | MBF
Coke Oven 2 LPTA LAM Coke 2,00,000 | MBF
Coal Washery ‘ 0.9 MTPA | DRI Grade Coal 4,95,000 | DRI Plant
""Sub-merged Arc™ 4x9 MVA Ferro Crome 60,000 | SMS-~
Furnace 2x9 MVA Fe-Mn.& Si-Mn. 30,000
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‘SMS.
EAF+LF+CCM™ 1x50 T MS Billets 3,20,000 {-Roiling mill-
| EAF+AQD+LF+CCM 1X50 T SS Billets 3,12,000 | Rolling mill
"EAF+AOD+LF+CCM 1x40 T AS Billets 2,60,000 | Rolling mill
--Oxygen Plant 1x120 TPD | Oxygen -- | MBF & SMS
Rolling Mill 0.3 MTPA MS Product 3,00,000 | Sale
0.3 MTPA AS Product 2,50,000 | Sale
0.25 MTPA | SS Product 3,00,000 | Sale
CPP (WHRB) DRI off | 34 MW Power 34 MW | Internal
gas CPP (BF Gas fired) Consumption
CPP (FBC) 2x62.5 MW | Power 125 MW | Internal
, » Consumption
Lime Cailcinations Plant | 1200 TPD Calcined Limes -- | SMS
Coke Oven Plant 5LPTA LAM Coke 5,00,000 | 3.0 LTPA
' (Internal Use)
2.0 LTPA
(Sale)
Palletisation Plant 6 LTPA Pellets 6,00,000 | DRI Kiln

2.0 Lump ore-BF, Ore fines, Coking coal, Dolomite, Dolo fines, Mn ore, Chromium ore,
Quartz; Coal;-Lime stone etc. will be used as raw-material. :

3.0 DRI Plants, Mini biast furnace (MBF), Sinter Plant, matching continuous casting
machine, coke oven coal washery, oxygen plant, ferro ailoy plant, WHRB and Fluidized Bed
Combustion (FBC) based CPP will be instalied. Sponge iron plant will be instalied and sponge
iron will be used in SMS. MBF to produce hot metal/pig iron will be installed to make use of hot
metal in SMS.: BF slag will be granulated in slag granulation unit. Sinter and Pelletization plants
will be installed to agglomerate iron ore fines and use flue dust, mill scale, coke breeze etc.
Non-recovery type of the coke oven will be installed to make coal cake. The coke oven gas will
be used as fuel in reheating furnace of the rolling mill. M.S. Billets, SS Billets and AS Billets will
be manufactured in SMS (EAF) and used in rolling mill for the production of mild steel, stainless
steel and alloy steel rolled products. Ferro-chrome and Ferro Manganese will be produced in
SAF. DRI kiln gases will be used in WHRB (35 MW) and AFBC boiler (125 MW) to make use of
coal fines, char, middling, raw coal etc.

740" Electrostatic precipitator (ESP) to WHRB, CPP and Sinter plant, bag house to non-
recovery type coke oven, bag filters and dust extraction system to BF, fume extraction system
with bag filter to EAF (SMS) will be provided. Gas from MBF will be cleaned in dust settling
chamber and passed through after burning chamber, ventury scrubber and cycione separator to
~further clean the gas. The coke oven gas will be used as fuel in reheating furnace of the rolling
mill. Fugitive dust emissions from will be controlled by water sprinkling and other dust
suppression measures. Total make up water requirement from Akhalpur reservoir and ADDA
will be 26,760 m®/day No effluent will be discharged and ‘zero’ discharge will be maintained.
~Char; mlddlmg -and-coal fines will be used as fuel feed in FBC-CPP. Fe/Mn-siag wili be used in
- Si-Mn-SAF:-Ferro chrome slag after TCLP test, dust for DRI plant, slag and dust.from Si-Mn
~ Plant etc. will be used for road making / land filling. MBF dust coai breeze, lime stone fines,
dolomite fines, iron ore fines, coking coal fines etc. will be used in sinter plant. Scrap from EAF
/ rolling mill will be used in SMS. Sinter dust will be recycled in MBF. MBF slag and fly ash will

s
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- be granulated-and sold to cement manufacturers. SMS siag will be disposed- of'f in.abandoned
mines.

5.0  No public hearing/consultation is required as per Section (iii), Stage (3), Para (i)(b) of
__EIA Notification, 2006 since the unit is located in the notified Jamuria Industrial Estate, District
Burdwan West Bengal.

I "'“6 0. The Ministry of Environment and Forests hereby accords environmernital cleararice to the
above project under EIA Notzfrcatlon dated 14th September 2006 subject to strlct compllance of
~ the followrng ‘conditions:

A " SPECIFIC CONDITIONS :

i) Efforts shall be made to reduce RSPM levels in the ambient air and a time bound
action plan should be submitted. On-line stack monitoring facilities for all the stacks
and adequate air pollution control devices shall be provided to keep the emission
levels below 100 mg/Nm® and reports submitted to the WBPCB, CPCB and
Ministry’s Regional Office at Bhubaneswar.

i) Electrostatic precipitator (ESP) shall be provided to WHRB, AFBC-CPP and Sinter
plant. Bag house shall be provided to non-recovery type coke oven. Bag filters and
dust extraction system shall be provided to blast furnace BF. Gas from mini blast
furnace (MBF) shall be cleaned in dust settling chamber (DSC) and passed through
after burning chamber (ABC), ventury scrubber and cyclone separator to further
clean the gas. The coke oven gas shall be used as fuel in reheating furnace of the
rolling mill.

| iii) The environment standards for sponge iron plants issued in May, 2008 shall be
| stnctly implemented.

iv) Gaseous emission levels including secondary fugitive emissions from ali the sources
shall be controlled within the latest permissible limits issued by the Ministry and
regularly monitored. Guidelines / Code of Practice issued by the CPCB shall be
followed. .

V) in-plant control measures for checking fugitive emissions from all the vulnerable
sources shall be provided. Dust extraction system with bag filters shall be provided
at various dust generating points. Fume extraction system with bag filter shall be
provided to EAF (SMS) to extract fume and then discharged to the atmosphere
through the stack of adequate height. Fugitive dust emissions from storage,
transportation and raw material handling areas shall be controlled by water sprinkling
and other dust suppression measures.

Vi) All the standards prescribed for the coke oven plants shall be followed as per the
latest-guidelines. Proper and full utilization of coke oven gases in-power plant using
| waste heat recovery steam generators shall be ensured and no fiue gases should be
discharged into the air.

! /1)) Continuous monitoring of Total Organic Compounds (TOC) shall be done at the
L outlet of ETP (BOD plant).

viii)  Total make up water requirement from Akhalpur reservoir and ADDA shall not
-exceed-26,760 m®/day. Storm water shall be collected and stored.in-water harvesting
~pond-for further utilization. Effluent Treatment Plant (ETP) shall be-iristalled for the
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treatment of process water. Blow down from power plant and BF shall be reused for
various activities inside the plant viz. in pig casting machine, coke quenching in coke
ovens, spraying on hot slag and slag granulation plant etc. The treated wastewater
from ‘all other processes ‘shall be recycled into the process to the maximum extent

- possible and reuséd either in the process or for dust suppressionor-green beit
development. No effluent shall be discharged and ‘zero’ discharge ‘shall be strictly
adopted. Domestic effluent shall be appropriately treated and used for green belt
development.

ix) Prior ‘Permission’ for the drawl of 26,760 m®/day water from Akhalpur reservoir from
the concerned department shall be obtained.

X) Proper utilization of fly ash shall be ensured as per Fly ash Notification, 1999 as
~amendment in 2003.

Xi) As proposed in EIAEMP, char, middling and coal fines shall be used as fuel feed in
FBC-CPP. Ferro chrome slag shall be disposed off in the secured landfill as per
CPCB guidelines after passing through Toxic Chemical Leachability Potential (TCLP)
test. Dust from DRI plant, slag and dust from Si-Mn Plant etc. shall be disposed off
in environment-friendly manner. Scrap from EAF / Roliing Mill shall be used in steel

melting shop (SMS) Ferro Manganese slag shall be used in Si-Mn SAF. Sinter dust ‘

shall be recycled in mini blast furnace (MBF). Waste refractories and Cinder shall be
either recycled or sold. Waste oil shall be sold to recyclers or properly disposed off
as per the Hazardous Waste (Management & Handling) Rules, 1989 and subsequent
amendments

Xii) AEI the dust from blast furnace, coal breeze I|me stone fines, dolomlte flnes iron ore

granulated and provided to cement manufacturers for’ further utilization. SMS slag
shall also be properly utilized / disposed off in abandoned mines. A time bound
action plan shall be submitted to reduce solid waste, its proper utilization and
disposal.

xii)  As proposed, green belt shall be developed in 80 acres (33 %) out of total 240 acres
within and around the plant premises to mitigate the effects of fugitive emissions as
per the CPCB guidelines in consultation with DFO.

xiv)  All the recommendations rhade in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Steel plants shall be implemented.

GENERAL CONDIT!ONS

i. The project authority shall adhere to the stipulations made by West Bengal Pollution
' Control Board (WBPCB) and State Government.

ii. No further expansion or modification of the plant shali be carried out without prior
approval of this Ministry.

Jii..._The gaseous emissions from various process units shall conform_to_the load/mass
based standards notified by this Ministry on 19" May, 1993 and standards prescribed

from time to time. The West Bengal Pollution Control Board (WBPCB) may specify

““more stringent standards for the relevant parameters keeping in-view the nature of
the industry and its size and location. At no time, the emission level shall go beyond
the prescribed standards. Interlocking facilities shall be provided so that process can
be automatically stopped in case emission level exceeds the limit.



Vi:

vii.

vii.

xi.

Xii.

Xiii.

Xiv.

Ambient air quality monttormg stations shall be set up as per statutory r

juirement in
consultation with the WBPCB. Ambient air quality including ambient noise levels
shall not exceed the standards stipulated under EPA or by the State authorities.

- Monitoring of ambient air quality and shal be carried out regularly in consultation with

WBPCB and data submitted to the CPCB and WBPCB regularly. The instruments
used for ambient air quality monitoring shall be calibrated time to time. -

The overall noise levels in and around the plant area shall be kept well within the

__standards (85 dBA) by providing noise control measures lncludlﬁg aCoust|c hoods,

silencers, enclosures etc. on ail sources of noise generation. The ambient noise
levels shall conform to the standards prescribed under Environmentat (Protection)
Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

All the environment management measures given in the EIA/EMP shali be

 implemented and complied with.

All. the recommendations mentioned in the Corporate Responsibility for
Environmental Protection (CREP) of CPCB issued for the steel plants shall be
implemented.

The company shall develop rain water harvesting structures to harvest the rain water
for utilization in the lean season besides recharging the ground water table.

Proper house keeping and adequate occupational health programmes shall be taken
up. '

The company shall undertake eco-development measures including community
welfare measures in the project area.

A separate environmental management cell to carry out various management and
monitoring functions shall be set up under the control of Senior Executive.

As mentioned in. the EIAJEMP, Rs. 67.00 Crores and Rs. 5.90 Crores earmarked
towards capital cost and recurring cost/ annum respectively for environment pollution
control measures shalil be used to implement the conditions stipulated by the Ministry
of Environment and Forests as well as the State Government. The funds so provided
shall not be diverted for any other purpose.

The Regional Office of this Ministry at Bhubaneswar / CPCB / WBPCB shall monitor
the stipulated conditions. A six monthly compliance report and the monitored data

“alongwith statistical interpretation shall be submitted to them regularly.

XV.

XVi.

The Project Authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities

and the date of commencing the Iand development work.

The Project Proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the W. B. Pollution Control Board / Committee and may also be seen

-at-Website of the Ministry of Environment and Forests at hitp:/envfor.nic.in. This
~-should be advertised within seven days from the date of issue of the clearance letter
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at least in two local newspapers that are widely circulated in the régidh of which one
shall be in the vernacular language of the locality concerned and a copy of the same
shall be forwarded to the Regional office at Bhubaneswar.

6.0  The Ministry or any other competent authority may stipulate any further condition(s) on

.receiving-reports-from the project authorities... The.above conditions shall.be_monitored by the
Regional Office of this Ministry located at Bhubaneswer.

7.0  The Ministry may revoke or suspend the clearance if implementation of 'a"ny of the above
conditions is not satisfactory.

8.0  Any other conditions or alteration in the above conditions shall have to be implemented
by the project authorities in a time bound manner.

9.0 The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 the Air (Prevention and Control of Pollution) Act,
1981 the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along

with their amendmenits and rules.
(P oaz—

(Dr. P. B. Rastogi)
Director

Copy to :-

1. The Secretary, Department of Environment, Govt. of West Bengal, Kolkata, West
Bengal. = . e

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi-110032. v

3. The Chairman, West Bengal Pollution Control Board, Parivesh Bhawan, 10A Block-LA

Sector-ll, Salt Lake, Kolkata - 700091, West Bengal. : ;

4. The Chief Conservator of Forests, Regional Office (EZ), Ministry of Environment and
Forests, A-3 Chandrashekharpur, Bhubaneswar — 751 023, Orissa

5. Adviser IA-li(1), Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.

6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
- Complex, New Delhi.

7. Guard File.

8. Monitoring File.

9. Record File.

Mol \\‘6“}‘

{(Dr. P. B. Rastogi)
Director
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ANNEXURE A/2

‘
Annexure IV- RO certificate and EC Compliance

R WaR/ Government of India
qafiaor, @ A Awarg GRAEA #5ed/ Ministry of Environment, Forest & Climate Change
qdt &t wrdfera/ Eastern Regional Office
w3 TeRIEIq/A/3 Chandrasekharpur,

YA - 751 023/ Bhubaneswar - 751 023
Ph: 0674-2301213, 2301248, 2302452, 2302453, Fax : 2302432, E mail : poezbst-mef@nicin

No.102-278/EPE /q” SPEED POST 24-04-2018

To

Sub:

“ Ref:

Shri Sharath Kumar Pallerla, Director (S)
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan,

Jor Bagh, Aiganj,

New Delhi -110003.

E-mail: sharath.kr@gov.in

Issue of Certified Compliance Report in respect of Integrated Steel Plant (0.85 MTPA) along™
with Captive Power Plant (160 MW) at ADDA Industrial Estate, Village : Mondalpur, Jamuria,
District : Burdwan, West Bengal by M/s Super Smelter Ltd. - reg.

Ministry’s EC J-11011/86/2008-IA I (I) dated 1% August, 2008, this office letter no. 102-
278 /EPE/3365 dated 30.11.2017, 102-278/EPE/195 dated 17.01.2018

The project was monitored by the undersigned on 14.06.2017. Various non-compliances have

been notice which was communicated to PP vides letter No. 102-278 /EPE/3365 dated 30.11.2017. PP
has submitted his first Action Taken Report vide letter No. SSL/ MoEF/R0O/1201 dated 18.12.2017,
which was received to this office o dated 27.12.2017, subsequently Regional office issued revised CCR
on noh—compliance issues vide letter no. 102-278/EPE/195 dated 17.01.2018. In response to this
letter. PAs. have,agam,,submi,t;tﬁediﬂrlg report vide letter no. SSL/MoEF/RQ/0401 dated 19.04.2018,
which. was received to this Office on dated 23.04.2018. Based on the Action Taken Report and
document submitted by PP, which may required to be verify on site, point-wise observation of the

Regional Office on non-compliance issues are as follows:

S.N.

Specific Conditions

1.

Efforts shall be made to reduce RSPM levels in the ambient air and a time bound
action plan should be submitted. Online stack monitoring facilities for all the stacks
and adequate air pollution control devices shall be provided to keep the emission
levels below 100 mg/ Nm’® and reports submitted to the WBPCB, CPCB and Ministry’s
Regional __foiqe at Bhubaneswar.

Observation ‘made during Monitoring on 14.06.2017: i

It has been found that project proponent has been installed online stack monitoring facility. They
are yet to submit online monitoring data to Regional Office. They have also not submitted the
RSPM level in ambient air. However, they have submitted the third party analysis of stack by M/s
Envirocheck, which is NABL accredited laboratory. As per monitoring data on 17.04.2017,
emission is well within the permissible limit. As per the above analysis report data of SO, (limit
600) and PM (limit 50) are significantly high in boiler 1&2 and Kiln II&IIl. Therefore, it is
requested to take immediate action for its rectification.

Ministry’s EC J-1101 1/86/2008-IA II (I) dated 1 August, 2008 : Page 10f5
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SN | Parameters - |Boiler 1&2 | Kiln II&I*
1. | SO, (mg/Nm’) | 676.78 |  760.06
2. CO, (v/v)% 8.4 11.0
3. 0, v/ V% 9.8 7.8
4. CO (v/v)% <1.0 <1.0
5. PM (mg/Nm ) 91.50 81.70

*kiln II was only working at the time of sampling

Action taken report submitted by the project proponent on dated 18.12.2017:

We are doing environment monitoring by. third party laboratory, M/s Envirocheck, which is
NABL accredited and recognized by MoEF &WBPCB. M/s Envirocheck take the samples on
17.04.2017 at the time of Soot Blowing and hence the result goes a little bit higher side and it was
then controlled. We are attaching herewith our present online data which is directly connected to
CPCB cyber (Annexure-1). We are also attaching herewith third party laboratory results for your
kind reference (Annexure-2).

Comments of the Regional Office on 17.01.2018:

As per the submitted third party analysis report dated 14.12.2017 which has been conducted by
Envirocheck Laboratory, which is MoEF&CC & NABL accredited laboratory. As per. stack gas
analysis report, it has been noticed that the value of SO, and PM are found within the permissible
limit. However, the quantity of gas flow in CPP, boiler I and II are extremely high i.e. 496691.57
Nm®/hr.

Reply made by Project Proponent on dated 19.04.2018

We do keep a strictly vigil and trying all the measures to keep the emission under the permissible
limits. A third party monitoring analysis/test report dated 10.04.2018 along with copy of letter
submitted to WBPCB and Work Order for Discharge Electrode to control the same and marked as
Annexure 3.

Comment by Regional Office on 23.04.2018:

“| It has  been noticed that PAs have submitted the third party analysis of the various emission
including Stack analysis of Rotary Klin connected to DRI 4, Rotary Klin 1 & 2, CPP boiler,
Rotary Klin 2°& 3, ambient Noise etc conducted by NABL accredited laboratory M/s Qualissure
Laboratory Services, Kolkata to Regional Office on 19.04.2018. As per the submitted reports
values of all stack parameters are found within the limit. However, values of noise level in few
occasion found high. Therefore, it is requested to take suitable measures for its controlling and also
ensured the worker working in noisy area can wear the era plug etc.

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 1999 as
amended in 2003.

Observation made during Monitoring on 14.06.2017:
It was stated that PAs are utilizing 100% fly ash in in-house brick manufacturing unit. However, no
quantitative details of utilization have been submitted to this Regional Office.

Action taken report submitted by the project proponent on dated 18.12.2017:
SSL is utilizing the fly ash generated from CPP in the making of in house bricks. Also used in
internal low land filling (Annexure-7) is attached herewith for your kind perusal.

Comments of the Regional Office on 17.01.2018:

It has been observed from the report submitted by the project proponent that they are utilizing
around 79 % of fly ash during the period from May, 2017 to October, 2017. It is required to
ensure 100 % utilization of fly ash.

Ministry’s EC ]-11011/86/2008-IA I (I) dated 1" August, 2008 : Page 2 of 5
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Reply made by Project Proponent on dated 19.04.2018

Company has ensured the 100% utilization of fly ash by manufacturing bricks in house and
supplying the balance to M/s Shivam Refractory a nearby Flyash Brick Manufacturer. A letter of
comfort is also enclosed for you kind perusal and marked as Annexure 4.

Comment by Regional Office on dated 23.04.2018:

As stated earlier PAs are utilizing 100% fly ash in in-house brick manufacturing unit. However, it
is important to note here there >80% utilization of the fly ash in filling in low lying area without
approval of the competent authority. Only 2-5% utilized in brick manufacturing and rest to
Cement industry.

3. All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the steel plants shall be implemented.

Observation made during Monitoring on 14.06.2017:

Most of the units of integrated steel plant like MBF, sinter and coke oven plants are yet to come
up. However, the following parameters of CREP guidelines meant for integrated iron and steel
need to be implemented. Detailed CREP compliance yet to be submitted.

Action taken report submitted by the project proponent on dated 1.12.2017:

“ e

SSL always tries to follow the recommendations, made by CREP in 2003. Coke oven and MBF
have not yet been set up. A de-dusting system has been installed in SMS to reduce fugitive
emission. SSL always try to follow zero waste rules, waste materials of one division are used as a
raw material of other division. Such as waste char, dust and WHRB of DRI is used as raw materials
of power plant. SSL strictly follows the zero effluent discharge also.

SSL has done and also is doing so many CSR activities and is taking interest in progress of

surrounding villages. SSL is doing it CSR in villages which are approximately 15 km radius

surrounding the plant. SSL is carrying out various CSR programmes such as promoting self help

group, renovation of health care, supply of drinking water, awareness programme on environment
and Sulabh Souchalay sanitation, etc.

Comments of the Regional Office on dated 17.1.2018:
It has been found that PAs have not yet submitted point wise compliance of the CREP guidelines.
However, they have also not submitted the details of work conducted under CSR and expenditure
incurred under different work. They have only submitted work conducted under CSR programme
such as promoting self help group, renovation of health care, supply of drinking water,
environmental awareness programme, Sulabh Souchalay, etc.

Reply made by Project Proponent on dated 19.04.2018
Informaﬁon about CREP Guideline followed at our existing Plant is enclosed herewith and marked
as Annexure-1.

Comment by Regional Office on dated 23.04.2018: .
PAs have submitted the detailed reply of the CREP guidelines. As per submitted report they are
utilising 100% fly ash for making brick and supply to cement industry, small quality of hazardous
waste is being handed over to authorised vendor, continuous stack monitoring and AAQ system
has been installed, energy meter installed in ESP, Air pollution equipments has already been
installed in SMS, Sponge iron, DRI, etc.

4. As mentioned in the EIA/EMP, Rs. 67 crores and Rs.5.90 crores earmarked towards
capital cost and recurring cost/annum respectively for environment pollution
control measures shall be used to implement the conditions stipulated by the

Ministry’s EC J-11011/86/2008-1A II (1) dated 1" August, 2008 . Page3 of4



20 134

Ministry of Environment and Forests as well as the State Government. The funds so ™
provided shall not be diverted for any other purpose.

Observation made during Monitoring on 14.06.2017:
It has been found that PAs have not yet submitted the details of work and expenditure made under
Environmental Protection measures.

Reply made by Project Proponent on dated 19.04.2018
Details of CSR activities and cost incurred for the same is enclosed along with copy of presentation
on the current and regular CSR activity.

Comment by Regional Office:

As per submitted reports PAs have spend Rs 20,868,884.00 under CSR. They have submitted head
wise details which are as follows:

S.N. | Description of Work Amount
1, The Integrated Agriculture Development | 3,849,929.00
Project
2. Development of Road and Street Light 1,254,254.00
3. Ambulance 934,353.00
4. Construction of Main Road 4,634,496.00 -
5. Afforestation 20,120.00
6. State Productivity Counsel - West Bengal | 18,500.00
7. Computer System 159,500.00
8. Hoodduby School 475,250.00
9. Construction of PCC Road 7,896,000.00
10. Women Selfhelp Group 412,350.00
11, Dual Seater Bench-cum-Desk 237,092.00
12, Football Ground Development 977,040.00
N
r"/q},‘\w
(1o 50 30 77)
7 “Hg FRYE "o

Copy to: The Asst. General Manager, M/s Super Smelters Ltd., 39, Shakespeare Sarani, Premalata 3
Floor, Kolkata — 17 for kind information.

1.
HgF fRaTE "o

Ministry’s EC J-11011/86/2008-IA 1I (I) dated 1* August, 2008 ‘ Page 4 of 4
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ANNEXURE A/5
File No.: J-11011/86/2008-1IA-11-1

Government of India
Ministry of Environment, Forest and Climate Change
IA Division
kkk

Dated 20/10/2024

To,

Rajeev Kumar Jha

SUPER SMELTERS LIMITED

2nd Floor, Premlata, 39, Shakespeare Sarani, Kolkata (West Bengal) 700017, KOLKATA, WEST
BENGAL, 39, Shakespeare Sarani, 700017

environment.jamuria@supershakti.in

Subject: Grant of Standard Terms of Reference (ToR) to the proposed Project under the EIA Notification 2006-
and as amended thereof-regarding.

Sir/Madam,

This is in reference to your application submitted to MoEF&CC vide proposal number

[IA/WB/IND1/500339/2024 dated 09/10/2024 for grant of Terms of Reference (ToR) to the project

under the provision of the ETA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) ToR Identification No. TO24A1005WB5265608N

(ii) File No. J-11011/86/2008-1A-11-1

(iii) Clearance Type Fresh ToR

(iv) Category A
3(a) Metallurgical Industries (ferrous and non

. . ferrous),2(a) Coal washeries,1(d) Thermal Power

(v) Project/Activity Included Schedule No. Plants,i(d() ”)l"hermal Power Pla(nt)s,2(b) Mineral
beneficiation

(vi) Sector Industrial Projects - 1
Expansion of DRI plant (0.672 to 1.395 MTPA),
Pellet Plant (1.2 to 1.8 MTPA), IF (0.712 to
0.87733 MTPA) with EAF; SAF (0.0908 to 0.148
MTPA) with proposed 2X10 T EAF, 1 x 35 T

(vii) Name of Project AOD, 35 TPH Briquetting plant, CPP-WHRB (51
to 102 MW), existing rolling mill (0.85 MTPA) &
oxygen plant (3600 m3/hr); decreasing capacity of
Coal washery (0.9 to 0.6 MTPA), Iron ore
beneficiation (2 to 1.1 MTPA) & CPP- FBC (133

IA/WB/IND1/500339/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 1 of 41
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to 72 MW) alongwith dropping of unimplemented
Sinter plant, MBF, Lime Plant, AOD & Coke Oven

(viii) Name of Company/Organization SUPER SMELTERS LIMITED

(ix) Location of Project (District, State) PASCHIM BARDHAMAN, WEST BENGAL
(x) Issuing Authority MoEF&CC

(xii) Applicability of General Conditions NO

3. The MoEF&CC has examined the proposal in accordance with the Environment Impact Assessment (EIA)
Notification, 2006 & further amendments thereto and after detailed examination hereby decided to grant Standard
Terms of Reference to the instant proposal of M/s.SUPER SMELTERS LIMITED under the provisions of the
aforementioned Notification.

4. The brief about products and by products as submitted by the Project proponent in Form-1 (Part A, B) and Standard
Terms of Reference are annexed to this letter as Annexure (1).

5. PP mentioned in the application that there is a change in the extent of project land mentioned in the previous EC,
resulting into dropping of 40.72Ha, thereby making the actual land available under the previous EC dated 12-02-2019
as 76Ha. Further, PP intends to add 14.99Ha land under expansion, which would make the overall project land as
90.99Ha. In view of the above, PP shall apply and obtain EC amendment in respect of the previous EC dated 12-
02-2019, at the earliest, to account for the land related changes. The EC appraisal of the project shall be subject to
the submission of above-referred EC amendment to be obtained by PP and submitted along with EC application.

6. The Ministry reserves the right to stipulate additional TORs, if found necessary.

7. The Standard Terms of Reference (ToR) to the aforementioned project is under provisions of EIA Notification, 2006
and as amended thereof. It does not tantamount to approvals/consent/permissions etc required to be obtained under any
other Act/Rule/regulation. The Project Proponent is under obligation to obtain approvals /clearances under any other
Acts/ Regulations or Statutes, as applicable, to the project.

8. The granted letter, all the documents submitted as a part of application viz. Form-1 Part A and Part B are available on
PARIVESH portal which can be accessed by scanning the QR Code above.

Copy To
N/A

Annexure 1

Standard Terms of Reference

1. Preliminary requirements

S. No.. Terms of Reference

EIA/EMP report cover page shall consists of project title with location, applicable schedule of the EIA
1.1 Notification, 2006, ToR letter No. with date, study period along with EIA consultant & laboratory details
with QCI/NABET/NABL accreditation certificate detail.

Besides, following points shall be compiled as per QCI/NABET norms: a. Disclaimer by the EIA
consultant. b. Declaration by the Functional Area Experts contributed to the EIA study and declaration by
1.2 the head of the accredited consultant organization/authorized person. c. Undertaking by the project
proponent owning the contents (information and data) of the EIA/EMP report. d. Undertaking by the EIA
consultant regarding compliance of ToR issued by MoEF&CC. e. Consultant shall submit the Plagiarism

IA/WB/IND1/500339/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 2 of 41
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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S. No..

Terms of Reference

Certificate for the EIA/EMP Report.

2. Executive Summary

151

S. No.. Terms of Reference
21 Table of Contents o of the ' EIA report including list of
tables/figures/annexures/abbreviations/symbols/notations.
2.2 Point wise compliance to the ToR issued by MoEF&CC.
3. Executive Summary
3.1. Introduction
S. No.. Terms of Reference
3.1.1 Name of the project along with applicable schedule and category as per EIA, 2006.
3.1.2 Location and accessibility
4. Executive Summary
4.1. Project description
S. No.. Terms of Reference
4.1.1 Resource requirements (Land; water; fuel; manpower)
4.1.2 Operational activity
4.1.3 Key pollution concerns
5. Executive Summary
5.1. Baseline Environment Studies
S. No.. Terms of Reference
5.1.1 Ambient air quality
5.1.2 Ambient Noise quality
5.1.3 Traffic study
5.1.4 Surface water quality
5.1.5 Ground water quality
IA/WB/IND1/500339/2024 Address: A Division, Ministry of Environment, Forest and Climate Change, Page 3 of 41

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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S. No.. Terms of Reference
5.1.6 Soil quality
5.1.7 Biological Environment
5.1.8 Land use
5.1.9 Socio-economic environment

6. Executive Summary

6.1. Anticipated impacts

S. No.. Terms of Reference
6.1.1 Impact on ambient air quality
6.1.2 Impact on ambient noise quality
6.1.3 Impact on road and traffic
6.1.4 Impact on surface water resource and quality
6.1.5 Impact on ground water resource and quality
6.1.6 Impact on terrestrial and aquatic habitat
6.1.7 Impact on socio-economic environment

7. Executive Summary

7.1. Alternative analysis

S. No..

Terms of Reference

7.1.1

8. Executive Summary

8.1. Environmental Monitoring program

S. No.. Terms of Reference
8.1.1 Ambient air, noise, water and soil quality
8.1.2 Noise quality management plan
8.1.3 Emission and discharge from the plant
8.14 Green Belt
IA/WB/IND1/500339/2024 Address: A Division, Ministry of Environment, Forest and Climate Change, Page 4 of 41

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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S. No..

Terms of Reference

8.1.5

Social Parameters

9. Executive Summary

9.1. Additional Studies

S. No.. Terms of Reference
9.1.1 Risk assessment
9.1.2 Public consultation
013 Action plan to address the issues raised during public consultation as per MoEF&CC O.M. dated
30/09/2020

10. Executive Summary

10.1. Environment management plan

S. No.. Terms of Reference
10.1.1 Air quality management plan
10.1.2 Solid and hazardous waste management plan
10.1.3 Effluent management plan
10.1.4 Storm water management plan
10.1.5 Occupational health and safety management plan
10.1.6 Green belt development plan
10.1.7 Socio-economic management plan
10.1.8 Project cost and EMP implementation budget.

11. Introduction

S. No.. Terms of Reference
11.1 Background about the project
11.2 Need of the project
11.3 Purpose of the EIA study
114 Scope of the EIA study

12. Project description

IA/WB/IND1/500339/2024

Address: A Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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12.1. Site Details

S. No..

Terms of Reference

12.1.1

Location of the project site covering village, Taluka/Tehsil, District and State.

12.1.2

Site accessibility

12.1.3

A digital toposheet in pdf or shape file compatible to google earth of the study area of radius of 10km and
site location preferably on 1:50,000 scale. (including all eco-sensitive areas and environmentally sensitive
places).

12.1.4

Latest High-resolution satellite image data having 1 m - 5 m spatial resolution like quickbird, Ikonos, IRS
P-6 pan sharpened etc., along with delineation of plant boundary co-ordinates. Area must include at least
100 m all around the project location.

12.1.5

Environment settings of the site and its surrounding along with map.

12.1.6

A list of major industries with name, products and distance from plant site within study area (10km radius)
and the location of the industries shall be depicted in the study area map.

12.1.7

In case if the project site is in vicinity of the water body, 50 meters from the edge of the water body
towards the site shall be treated as no development/construction zone. If it’s near the wetland, Guidelines
for implementing Wetlands (Conservation and Management) Rules, 2017 may be followed.

12.1.8

In case if the project site is in vicinity of the river, the industry shall not be located within the river flood
plain corresponding to one in 25 years flood, as certified by concerned District Magistrate/Executive
Engineer from State Water Resources Department (or) any other officer authorized by the State
Government for this purpose as per the provisions contained in the MoEF&CC Office Memorandum dated
14/02/2022.

12.1.9

In case of canal/ nala/ seasonal drain and any other water body passing through project site, the PP shall
submit the suitable steps /conservation plan/mitigation measures along with contouring, Run -off
calculations, disposal etc. A robust and full proof Drainage Conservation scheme to protect the natural
drainage/water bodies and its flow parameters; along with Soil conservation scheme and multiple Erosion
control measures shall be provided in the report.

12.1.10

Type of land, land use of the project site needs to be submitted.

12.1.11

Status of acquisition of land. If acquisition is not complete, stage of the acquisition process as per the
MOoEF&CC O.M. dated 7/10/2014 shall be furnished.

12.1.12

Project proponent shall prepare Engineering layout plan showing all internal roads minimum 6 m width
and 9 m turning radius for smooth traffic flow inside including fire tender as per NBC. Road network shall
connect all service areas in layout. This drawing shall include area statement showing plot area, area under
roads, parking, green belt with calculations and % with respect to plot area of project site and proper
indexing. If located within an Industrial area/Estate/Complex, layout of Industrial Area indicating location
of unit within the Industrial area/Estate.

12.1.13

Project proponent shall submit contour map of project site along with drainage disposal system with
calculations and drawings supported with proper indexing including Rain Water Harvesting details with
calculations mentioning about GW recharge along with relevant drawing.
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S. No.. Terms of Reference

12.1.14 A detailed report covering all aspects of Fire Safety Management and Fire Emergency Plan shall be
o submitted.

12.1.15 Details of drone survey for the site, needs to be included in report and presented before the EAC during
o appraisal of the project.

13. Project description

13.1. Forest and wildlife related issues (if applicable)

S. No.. Terms of Reference
13.1.1 Status of Forest Clearance for the use of forest land shall be submitted.
Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972, to the Standing
Committee of the National Board for Wildlife if the project site located within notified Eco-Sensitive
13.1.2 . . . . . .
Zone, 10 km radius of national park/sanctuary wherein final ESZ notification is not in place as per
MoEF&CC Office Memorandum dated 8/8/2019.
The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere Reserves, Migratory
13.13 Corridors of Wild Animals, Eco-sensitive Zone and Eco-sensitive areas, the project proponent shall submit
o the map duly authenticated by Divisional Forest Officer showing the distance between the project site and
the said areas.
13.1.4 Wildlife Conservation Plan duly authenticated by the Competent Authority of the State Government for
o conservation of Schedule I fauna along with budget and action plan, if any exists in the study area.

14. Project description

14.1. Salient features of the project

155

S. No.. Terms of Reference
14.1.1 Products with capacities in Tons per Annum for the proposed project.
14.12 If expansion project, status of implementation of existing project, details of existing/proposed products
with production capacities in Tons per Annum.
14.1.3 Site preparatory activities.
14.1.4 List of raw materials required and their source along with mode of transportation.
14.1.5 Other than raw materials, other chemicals and materials required with quantities and storage capacities.
14.1.6 Manufacturing process details along with process flow diagram of proposed units.
14.1.7 Consolidated materials and energy balance for the project.
14.1.8 Total requirement of surface/ ground water and power with their respective sources, status of approval.
IA/WB/IND1/500339/2024 Address: A Division, Ministry of Environment, Forest and Climate Change, Page 7 of 41
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S. No..

Terms of Reference

14.1.9

Water balance diagram

14.1.10

Details of Emission, effluents, hazardous waste generation and mode of disposal during construction as
well as operation phase.

14.1.11

Man-power requirement.

14.1.12

Cost of project and scheduled time of completion.

14.1.13

In case of expansion projects, project proponent shall submit structural stability certificate showing
whether existing structure withstand for proposed expansion activity.

14.1.14

Brief on present status of compliance (Expansion/modernization proposals) a. Cumulative Environment
Impact Assessment for the existing as well as the proposed expansion/modernization shall be carried out.
b. Cumulative Impact Assessment need to be carried out by greenfield projects considering the nearby
industries. c¢. In case of ground water drawl for the existing unit, action plan for phasing out of ground
water abstraction in next two years except for domestic purposes and shall switch over to 100 % use of
surface water from nearby source. d. Copy of all the Environment Clearance(s) including
Amendments/validity of extension/transfer of EC, there to obtained for the project from
MoEF&CC/SEIAA shall be attached as Annexures. A Certified Compliance Report (CCR) of the
Integrated Regional Office of the Ministry of Environment, Forest and Climate Change/ or concerned
authority as per OM No. 1A3-22/10/2022-IA.III [E 1772581], dated 8th June, 2022 on the status of
compliance of conditions stipulated in all the existing environment clearances including amendments shall
be provided. A Certified Compliance Report (CCR) issued by the concerned Authority shall be valid for a
period of one year from the date of inspection. e. In case the existing project has not obtained Environment
Clearance, reasons for not taking EC under the provisions of the EIA Notification 1994 and/or EIA
Notification 2006 shall be provided. A proper justification needs to be submitted along with documentary
proof. Copies of Consent to Establish/No Objection Certificate and Consent to Operate (in case of units
operating prior to EIA Notification 1994 or 2006, CTE and CTO of FY 2005-2006) obtained from the
SPCB shall be submitted. Further, compliance report to the conditions of CTO from the Regional Office of
the SPCB shall be submitted, as per OM No. 1A3-22/10/2022-1A.111 [E 1772581], dated 8th June, 2022.
CCR on CTO conditions issued by the concerned SPCBs/PCCs shall be valid for a period of one year from
the date of inspection of the project.

15. Description of the Environment

156

S. No.. Terms of Reference
15.1 Study period
Approach and methodology for data collection as furnished below
) Sampling Remarks
Attributes
Network Frequency
Air Environment
15.2 Micro-Meteorological IS 5182 Part 1-20
. Minimum 1 site in . _ ) .
* Wind speed (Hourly) the project impacthourly continuous Site specific primary data is
essential
+ Wind direction area
IA/WB/IND1/500339/2024 Address: A Division, Ministry of Environment, Forest and Climate Change, Page 8 of 41
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S. No.. Terms of Reference

* Dry bulb temperature * Secondary data from IMD,
New Delhi

* Wet bulb temperature

. o * CPCB guidelines to be

+ Relative humidity

. Rainfall considered.

* Solar radiation

* Cloud cover

* Environmental

* Lapse Rate

* Sampling as per CPCB
guidelines

* Collection of AAQ data
(except in monsoon season)

» Locations of various stations
for  different  parameters
should be related to the

Pollutants characteristic properties of the
parameters.
» PMIO * The monitoring stations shall
e SO2 be based on the NAAQM
As per National standards as per GSR 826(E)
" NOx At least  g1pAAmbient Air  dated 16/11/2009 and take
. . uality into account the predominant
Cco locations Qualit h d
Standards,CPCB wind direction, population
* HC Notification. zone and sensitive receptors
* Other parameters relevant to including reserved forests,
the project and topography « Raw data of all AAQ
of the area measurement for 12 weeks of
all stations as per frequency
given in the NAAQM
Notification of 16/11/2009
along with min., max.,
average and 98% values for
each of the AAQ parameters
from data of all AAQ stations
should be provided as an
annexure to the EIA Report.
Noise
At 1 -12
Hourly equivalent noise levels ! ) cast 8 s per CPCB norms
locations
Water
Parameters for water quality ~ Samples for water quality should be collected and analyzed as per:
IA/WB/IND1/500339/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 9 of 41
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S. No.. Terms of Reference
* pH, temp, turbidity, ¢ IS: 2488 (Part 1-5) methods for sampling and testing of Industrial
magnesium hardness, total  effluents
alkalinity, chloride, L .
. ..+ Standard methods for examination of water and wastewater analysis
sulphate, nitrate, fluoride, . . . L.
. . . published by American Public Health Association
sodium, potassium, salinity
» Total nitrogen, total
phosphorus, DO, BOD,
COD, Phenol
* Heavy metals
e Total coliforms, faecal
coliforms
+ Phyto plankton
* Zoo plankton
For River Bodies
» Total Carbon
* PH Surface water
) ualit of the Yield of water sources to be measured during
* Dissolved Oxygen duatity . critical season
' ) nearest River
* Biological Oxygen Demand (60m  upstream
* Free NH4 and - downstream) Standard methodology for collection of surface
and other surface water (BIS standards)
* Boron water bodies
* Sodium Absorption Ratio
* ElectricalConductivity
Ground water monitoring data should be collected at minimum of 8
For Ground Water locations (from existing wells /tube wells/existing current records) from
the study area and shall be included.
Traffic Study
Type of vehicles
* Frequency of vehicles for
transportation of materials 1 .14 Environment
* Additional traffic due to
proposed project
Soil
+ Particle size distribution
Soil samples be collected as per BIS specifications
* Texture
L] pH
IA/WB/IND1/500339/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 10 of 41

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



a6

S. No..

Terms of Reference

* Electrical conductivity
+ Cation exchange capacity
+ Alkali metals

* Sodium Absorption Ratio
(SAR

* Permeability

Water holding capacity
* Porosity

Land use/Landscape

* Location code

» Total project area
» Topography

* Drainage (natural)

Cultivated,
forest,plantations,
bodies, roads
settlements

Biological Environment

1. Aquatic
* Primary productivity

* Aquatic weeds

* Enumeration of phyto
plankton, zoo plankton
and benthos

¢ Fisheries

Diversity indices
* Trophic levels

 Rare and

species

endangered

* Marine Parks/
Sanctuaries/ closed areas
/coastal regulation zone
(CRZ)

2. Terrestrial
* Vegetation-species list,
economic  importance,
forest produce,medicinal

water
and

Detailed description of flora and fauna (terrestrial and aquatic)
existing in the study area shall be given with special reference to rare,
endemic and endangered species. Indicator species which indicate
ecological and environment degradation should be identified and
included to clearly state whether the proposed project would result in
to any adverse effect on any species.

Samples to collect from upstream and downstream of discharge point,
nearby tributaries at downstream, and also from dug wells close to
activity site.

For forest studies, direction of wind should be considered while
selecting forests.

Secondary data to collect from Government offices, NGOs, published
literature.

IA/WB/IND1/500339/2024
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S. No..

Terms of Reference

value

* Importance value index
(IVI) of trees

¢ Fauna
* Avi fauna

 Rare and endangered
species

» Sanctuaries / National
park / Biosphere reserve

* Migratory routes

socio-economic

Demographic structure

* Infrastructure resource base Socio-economic survey is based on proportionate, stratified and random

. sampling method.
* Economic resource base ping

« Health status:Morbidity * Primary data collection through questionnaire

pattern  Secondary data from census records, statistical hard books, topo

sheets, health records and relevant official records available with
Govt. agencies

e Cultural and aesthetic
attributes.

¢ Education

Approach and methodology for data collection as furnished below
. Sampling Remarks
Attributes
Network Frequency
Air Environment

Micro-Meteorological
* Wind speed (Hourly)

* Wind direction IS 5182 Part 1-20

* Dry bulb temperature . . . .
v P » Site specific primary data is
* Wet bulb temperature essential
Minimum 1 site in

* Relative humidity the project impacthourly continuous

Secondary data from IMD,

o Rainfall area New Delhi

.. * CPCB guidelines to be
* Solar radiation

considered.
* Cloud cover
* Environmental

* Lapse Rate

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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S. No.. Terms of Reference
Sampling as per CPCB
guidelines
Collection of AAQ data
(except in monsoon season)
Locations of various stations
for  different  parameters
should be related to the
Pollutants characteristic properties of the
parameters.
* PMIO The monitoring stations shall
. SO2 be based on the NAAQM
As per National standards as per GSR 826(E)
" NOx At least 8o /Ambicnt Air  dated 16/11/2009 and take
. CO locations Quality into account the predominant
Standards,CPCB wind direction, population
* HC Notification. zone and sensitive receptors
* Other parameters relevant to including reserved forests,
the project and topography Raw data of all AAQ
of the area measurement for 12 weeks of
all stations as per frequency
given in the NAAQM
Notification of 16/11/2009
along with min., max.,
average and 98% values for
each of the AAQ parameters
from data of all AAQ stations
should be provided as an
annexure to the EIA Report.
Noise
. . At least -12
Hourly equivalent noise levels . cas s per CPCB norms
locations
Water
Parameters for water quality
* pH, temp, turbidity,
magnesium hardness, total
alkalinity, chloride, Samples for water quality should be collected and analyzed as per:

Iphate, nitrate, fluoride, . . .
Sup. ate, re} © u.o r.1 . IS: 2488 (Part 1-5) methods for sampling and testing of Industrial
sodium, potassium, salinity

effluents
* Total it total
pl(l)ozphoruzl roggg, B 8]; * Standard methods for examination of water and wastewater analysis
COD. Phenol published by American Public Health Association
* Heavy metals
e Total coliforms, faecal
IA/WB/IND1/500339/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change,
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S. No..

Terms of Reference

For River Bodies

For Ground Water locations (from existing wells /tube wells/existing current records) from

Traffic Study
Type of vehicles

Soil

Land use/Landscape

coliforms
Phyto plankton

Zoo plankton

Total Carbon

pH Surface water ) )
* Yield of water sources to be measured during

: alit of the .
Dissolved Oxygen quatity critical season

nearest River
Biological Oxygen Demand (60m upstream
Free NH4 and downstream)

and other surface

Boron water bodies

Standard methodology for collection of surface
water (BIS standards)

Sodium Absorption Ratio

ElectricalConductivity

Ground water monitoring data should be collected at minimum of §

the study area and shall be included.

Frequency of vehicles for

transportation of materials [ .14 Environment

Additional traffic due to
proposed project

Particle size distribution
Texture

pH

Electrical conductivity
Cation exchange capacity Soil samples be collected as per BIS specifications

Alkali metals

Sodium Absorption Ratio
(SAR

Permeability

Water holding capacity
Porosity
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S. No..

Terms of Reference

+ Location code

» Total project area
» Topography

» Drainage (natural)

Cultivated,
forest,plantations,
bodies, roads
settlements

water
and

Biological Environment

1. Aquatic
* Primary productivity

* Aquatic weeds

¢ Enumeration of phyto
plankton, zoo plankton
and benthos

¢ Fisheries

Diversity indices
+ Trophic levels

¢ Rare and

species

endangered

Parks/
Sanctuaries/ closed areas

/coastal regulation zone
(CRZ)

e Marine

2. Terrestrial
* Vegetation-species list,
economic  importance,
forest produce,medicinal

value

* Importance value index
(IV]) of trees

¢ Fauna
e Avi fauna

e« Rare and

species

endangered

* Sanctuaries / National
park / Biosphere reserve

* Migratory routes

Detailed description of flora and fauna (terrestrial and aquatic)
existing in the study area shall be given with special reference to rare,
endemic and endangered species. Indicator species which indicate
ecological and environment degradation should be identified and
included to clearly state whether the proposed project would result in
to any adverse effect on any species.

Samples to collect from upstream and downstream of discharge point,
nearby tributaries at downstream, and also from dug wells close to
activity site.

For forest studies, direction of wind should be considered while
selecting forests.

Secondary data to collect from Government offices, NGOs, published
literature.

IA/WB/IND1/500339/2024
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S. No.. Terms of Reference
socio-economic
Demographic structure
* Infrastructure resource base Socio-economic survey is based on proportionate, stratified and random
. sampling method.
* Economic resource base pling
« Health status:Morbidity * Primary data collection through questionnaire
pattern * Secondary data from census records, statistical hard books, topo
« Cultural and  aesthetic  sheets, health records and relevant official records available with
attributes. Govt. agencies
* Education
Interpretation of each environment attribute shall be enumerated and summarized as given below: e
153 Ambient air quality * Ambient Noise quality * Surface water quality * Ground water quality « Soil quality *
Biological Environment * Land use * Socio-economic environment
The PP should submit the photograph of monitoring stations & sampling locations. The photograph should
154 bear the date, time, latitude & longitude of the monitoring station/sampling location. In addition to this PP
should submit the original test reports and certificates of the labs which will analyze the samples.

16. Anticipated Environment Impacts and mitigation measures (In case of expansion, cumulative impact assessment

shall be carried out)

S. No..

Terms of Reference

16.1

Identification of potential impacts in the form of a matrix for the construction and operation phase for all
the environment components

Activity Environment Ecological Socio-economic
Construction phase
Operation phase

16.2

Impact on ambient air quality (Sources; Embedded control measures; Assessment; Mitigation measures;
Residual impact) a. Construction phase b. Operation phase * Details of stack emissions from the existing
as well as proposed activity. ¢ Assessment of ground level concentration of pollutants from the stack
emission based on AQIP Modelling The air quality contours shall be plotted on a location map showing
the location of project site, habitation nearby, sensitive receptors, if any along with wind rose map for
respective period * Impact on ground level concentration, under normal, abnormal and emergency
conditions. Measures to handle emergency situations in the event of uncontrolled release of emissions.

16.3

Impact on ambient noise quality (Sources; Embedded control measures; Assessment; Mitigation measures;
Residual impact) a. Construction phase b. Operation phase

16.4

Impact on traffic (Sources; Embedded control measures; Assessment; Mitigation measures; Residual
impact) a. Construction phase b. Operation phase

16.5

Impact on soil quality (Sources; Embedded control measures; Assessment; Mitigation measures; Residual

164
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S. No.. Terms of Reference
impact) a. Construction phase b. Operation phase

16.6 Impact on land use (Sources; Embedded control measures; Assessment; Mitigation measures; Residual
) impact) a. Construction phase b. Operation phase

16.7 Impact on surface water resource and quality (Sources; Embedded control measures; Assessment;
) Mitigation measures; Residual impact) a. Construction phase b. Operation phase

16.8 Impact on ground water resource and quality (Sources; Embedded control measures; Assessment;
) Mitigation measures; Residual impact) a. Construction phase b. Operation phase

16.9 Impact on terrestrial and aquatic habitat (Sources; Embedded control measures; Assessment; Mitigation
) measures; Residual impact) a. Construction phase b. Operation phase

16.10 Impact on socio-economic environment (Sources; Embedded control measures; Assessment; Mitigation
) measures; Residual impact) a. Construction phase b. Operation phase

16.11 Impact on occupational health and safety (Sources; Embedded control measures; Assessment; Mitigation
’ measures; Residual impact) a. Construction phase b. Operation phase

17. Analysis of Alternatives (Technology & Site)

S. No.. Terms of Reference
17.1 No project scenario
17.2 Site alternative
17.3 Technical and social concerns
174 Conclusion

18. Environmental Monitoring Program

165

S. No.. Terms of Reference
18.1 Details of the Environment Management Cell
18.2 Performance monitoring schedule for all pollution control devices shall be furnished.
Corporate Environment Policy
a. Does the company have a well laid down Environment Policy approved by its Board of Directors? If
so0, it may be detailed in the EIA report.
18.3
b. Does the Environment Policy prescribe for standard operating process / procedures to bring into focus
any infringement / deviation / violation of the environment or forest norms / conditions? If so, it may
be detailed in the EIA.
IA/WB/IND1/500339/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 17 of 41
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S. No.. Terms of Reference
c. What is the hierarchical system or Administrative order of the company to deal with the environment
issues and for ensuring compliance with the environment clearance conditions? Details of this system
may be given.Page 9 of 10
d. Does the company have system of reporting of non compliances / violations of environment norms to
the Board of Directors of the company and / or shareholders or stakeholders at large? This reporting
mechanism shall be detailed in the EIA report
Action plan for post-project environment monitoring matrix:
Activity  Aspect Monitoring Parameter Location Frequency Responsibility
18.4 Construction phase
Operation phase

19. Additional Studies

S. No..

Terms of Reference

19.1

Project proponent shall submit a study report on Decarbonisation program, which would essentially
consist of company’s carbon emissions, carbon budgeting/ balancing, carbon sequestration activities and
carbon capture, use and storage after offsetting strategies. Further, the report shall also contain time bound
action plan to reduce its carbon intensity of its operations and supply chains, energy transition pathway
from fossil fuels to Renewable energy etc. All these activities/ assessments should be measurable and
monitorable with defined time frames.

19.2

Details of adoption/ implementation status/plan to achieve the goal of Glasgow COP26 Climate Submit
with regard to enhance the non-fossil energy, use of renewable energy, minimization of net carbon
emission and carbon intensity with long-term target of “net Zero” emission.

19.3

Implementation status/measures adopted for avoiding the generation of single used plastic waste.

194

In cases the project is located in Critically and Severely Polluted Areas, additional mitigation measures
adopted and detailed action plan to be submitted in the EIA/EMP Report as per MoEF&CC O.M. No. 22-
23/2028-1A.111 dated 31/10/2019 and MoEF&CC O.M. No. 22-23/2028-1A.11I dated 5/07/2022 has to be
submitted.

19.5

Public consultation details (Entire proceedings as separate annexure along with authenticated English
Translation of Public Consultation proceedings).

19.6

As part of Corporate Environment Responsibility (CER) activity, company shall adopt nearby villages
based on the socio-economic survey and undertake community developmental activities in consultation
with the village Panchayat and the District Administration. In this regard, time bound action plan as per
the MoEF&CC Office Memorandum dated 30/09/2020 shall be submitted.

19.7

Summary of issues raised during public consultation along with action plan to address the same as per

MOoEF&CC O.M. dated 30/09/2020

S.No Physical activity and action  Year of implementation (Budget Total Expenditure (Rs. in
plan in INR) Crores)

166
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S. No..

Terms of Reference

Name of thePhysical

.. Ist 2nd 3rd
Activity Targets : o :

19.8

Risk assessment

¢ Methodology

* Hazard identification
* Frequency analysis

* Consequence analysis

¢ Risk assessment outcome

19.9

Emergency response and preparedness plan

20. Project Benefits

S. No.. Terms of Reference
20.1 Environment benefits
20.2 Social infrastructure
20.3 Employment and business opportunity
204 Other tangible benefits

21. Environment Cost Benefit Analysis

S. No.. Terms of Reference
211 Net present value
21.2 Internal rate of return
21.3 Benefit cost ratio
214 Cost effectiveness analysis

22. Environment Management Plan (Construction and Operation phase)

167

S. No.. Terms of Reference
22.1 Action plan for hazardous waste management
22.2 Action plan for solid waste management
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S. No.. Terms of Reference
22.3 Action plan for e-waste management.
22.4 Action plan for plastic waste management, considering the Plastic Waste Management Rules 2016.
22.5 Action plan for construction and demolition waste management.
22.6 Rain water harvesting plan
22.7 Plan for maximum usage of waste water/treated water in the Unit
Green belt development plan: An action plan for Green Belt development consisting of 3 tiers of
plantations of native species all along the periphery of the project of adequate width shall be raised in 33%
22.8 of total area with a tree density shall not less than 2500 per ha within a time frame of one year shall be
submitted. Survival rate of green belt shall be monitored on periodic basis to ensure that survival rate not
be less than 80 %.
229 Wildlife conservation plan (In case of presence of schedule I species)
22.10 Total capital cost and recurring cost/annum for environment pollution control measures shall be included.
2211 Explore possibilities for recycling and reusing of treated water in the unit to reduce the freshwater demand
’ and waste disposal.
.12 An Action Plan for improving the house-keeping activities in the raw material handling area need to be
’ submitted
Action plan for the stock piles with impervious floor, provision of garland drains and catch pits to trap run
22.13 . .
off material shall be submitted.
22.14 Action plan to limit the dust emission from all the stacks below 30 mg/Nm3 shall be furnished.
22.15 Action plan for fugitive emission control in the plant premises shall be provided.

Standard Terms of Reference for conducting Environment Impact Assessment Study for Mineral
beneficiation and information to be included in EIA/EMP report

168

1.
Sr. No. Terms of Reference
A 3-D view i.e. DEM (Digital Elevation Model) for the area in 10 km radius from the
1.1 proposal site. MRL details of project site and RL of nearby sources of water shall be
indicated.
12 Plan for the implementation of the recommendations made for the proposed Unit in the
) Corporate Responsibility for Environmental Protection (CREP) guidelines.
IA/WB/IND1/500339/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 20 of 41

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



58

169

Sr. No. Terms of Reference
1.3 Plan for solid wastes utilization.
14 Plan for utilization of energy in off gases (coke oven, blast furnace)
1.5 System of coke quenching adopted with full justification.
L6 Details on environmentally sound technologies for recycling of hazardous materials, as per
) CPCB Guidelines, may be mentioned in case of handling scrap and other recycled materials.
1.7 Details on toxic metal content in the waste material and its composition and end use
) (particularly of slag).
1.8 Details on toxic content using Toxicity Characteristic Leaching Procedure (TCLP),
) composition and end use of slag.
1.9 100 % dolo char generated in the plant shall be used to generate power.
Fourth Hole fume extraction system shall be provided for SAF.WHR system shall be installed
1.10 to recover sensible heat from flue gases of EAF. Provision for installation of jigging and
briquetting plant to utilise the fines generated in the process.
111 No tailing pond is permitted for Iron ore slimes. Dewatering and filtration system shall be
) provided.
112 Action plan for the stock piles with impervious floor, provision of garland drains and catch
) pits to trap run off material shall be submitted.
L13 Action plan for developing connecting and internal road in terms of MSA as per IRC
) guidelines shall be submitted.
Action plan to limit the particulate matter emission from all the stacks below 30 mg/Nm3
1.14 .
shall be furnished.
1.15 Action plan for 100 % solid waste utilization shall be submitted.
116 PM (PM10 and P2.5) present in the ambient air must be analysed for source analysis — natural
) dust/RSPM generated from plant operations (trace elements) of PM10 to be carried over.
1.17 Iron ore/coal linkage documents along with the status of environment clearance of iron ore
) and coal mines, if applicable.
118 Quantum of production of coal and iron ore from coal & iron ore mines and the projects they
) cater to. Mode of transportation to the plant and its impact, if applicable.
1.19 Details on environmentally sound technologies for recycling of hazardous materials, as per
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Sr. No.

Terms of Reference

CPCB Guidelines, may be mentioned in case of handling scrap and other recycled materials,
if applicable.

Standard Terms of Reference for conducting Environment Impact Assessment Study for Coal
washeries and information to be included in ETA/EMP report

1. Satutory Compliance

Sr. No.

Terms of Reference

1.1

Siting of washery is critical considering to its environmental impacts. Preference should be
given to the site located at pit head in mine lease area; not available at pit head then facilitate
transportation of unwashed coal to washery through conveyor belt to avoud dust pollution.
Regrading other location option analysis criteria should be followed.

1.2

A brief description of the coal washery alongwith its layout, pillar cordinates, the specific
technology used and the source of coal should be provided. If the washery is located within
the mine lease or near to the mine lease its location should be cited seperately also, providing
pillar cordinates and site layout plan.

1.3

0.M.no.J-11013/25/2014-1A.1 dated 11th August, 2014 to be followed with regard to CSR
activities.

1.4

PP shall submit clarification from PCCF that mine does not falls under animal corridors of
any National Park and Wildlife Sanctuary within 15 to 20 km distance with certified map
showing distance of nearest sanctuary.

1.5

Permission of drawl of water shall be pre-requisite for consideration of EC.

1.6

Wastewater /effluent should confirm to the effluent standards as prescribed under
Environment (Protection) Act, 1986

1.7

The washery shall not be located in wild life sanctuary & eco-sensitive zones areas and also
minimum 1 km from the distance from the boundary of Wild life sanctuaries

1.8

A three -tier thick Green belt should be developed surrounding the washery comprising atleast
33% of the total land aquired for washery plant and a time bound budgetary plan with the
species selected and survival rate to be provided in the EIA/EMP report .

1.9

Details of Public Hearing, Notice(s) issued in newspapers, proceedings/minutes of Public
Hearing, points raised by the general public and response/commitments made by the
proponent along with the time bound Action Plan and budgetary provisions be submitted in
tabular form in EIA/ EMP report. If the Public Hearing is in the regional language, an
authenticated English translation of the same should be provided. Status of any litigations/
court cases filed/pending, if any, against the project should be mentioned in EIA.
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2. Infrastructure and washery Plant management

171

Sr. No.

Terms of Reference

2.1

Details of various facilities proposed to be provided in terms of parking, rest areas, canteen
etc. to the personnel involved in mineral transportation, workshop and effluents/pollution load
from these activities should be provided.

2.2

Details of washed coal, middling and rejects along with the MoU with the end-users should be
submitted.

2.3

Details of management/disposal/use of coal rejects should be provided. The rejects should be
used in TPP located close to the washery as far as possible. If TPP is within a reasonable
distance (10 km), transportation should be by conveyor belt. If it is far away, the
transportation should be by rail as far as possible.

2.4

Copies of MOU/Agreement with linkages (for stand-alone washery) for the capacity for
which EC is being sought should be submitted.

2.5

The washery should have a closed system and zero discharge. The storm drainage should be
treated in settling ponds before discharging into rivers/streams/water bodies.

2.6

The wet washery should generally utilize mine water only. In case mine water is not available,
the option of storage of rain water and its use should be examined. Use of surface water and
ground water should be avoided.

2.7

Detailed water balance should be provided. The break-up of water requirement as per
different activities in the mining operations vis-a-vis washery should be given. If the source of
water is from surface water and/or ground water, the same may be justified besides obtaining
approval of the Competent Authority for its drawl.

3. Mapping and Monitoring

Sr. No.

Terms of Reference

3.1

A Study Area Map of the core zone as well as the 10km area of buffer zone showing major
source inventories like industries mines, washery and other polluting sources should be
submitted. These maps shall also indicate the migratory corridors of fauna, if any and areas of
endangered fauna; plants of medicinal and economic importance; any ecologically sensitive
areas within the 10 km buffer zone; the shortest distance from the National Park/WL
Sanctuary Tiger Reserve, etc. alongwith the comments of the Chief Wildlife Warden of the
State Govt. The above details to be furnished in tabular form also

3.2

The EIA-EMP Report should cover the impacts and management plan for the project of the
capacity for which EC is sought and the impacts of specific activities, including the
technology used and coal used, on the environment of the area (within 10km radius), and the
environmental quality of air, water, land, biotic community, etc. through collection of data
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Sr. No.

Terms of Reference

and information, generation of data on impacts for the peak capacity. Cumulative impacts for
air and water should be a part of EIA in case coal mine, TPP and other washeries are located
within 10km radius. The EIA should also include mitigative measures needed to minimize
adverse environmental impacts.

3.3

Impacts of CHP, if any, on air and water quality should also be spelt out alongwith Action
Plan.

3.4

Data of one-season (non-monsoon) primary- base-line data on environmental quality of air
(PM10, PM2.5, SOx and NOX, noise, water (surface and groundwater), soil be submitted. The
detail of NABL/ MoEF&CC certification of the respective laborartory and NABET
accreditation of the consultant to be provided.

3.5

The entire sequence of mineral production, transportation, handling, transfer and storage of
mineral and waste, if any, and their impacts on air quality should be shown in a flow chart
with specific points where fugitive emissions can arise and specific pollution
control/mitigative measures proposed to be put in place. The washed coal and rejects should
be transport by train as far as possible. Road transport of washed coal and rejects should
generally be avoided. In case, the TPP is within 10km radius, it should be through conveyer
belt. If transport by rail is not feasible because of the topography of the area, the option for
transport by road be examined in detail and its impacts along with the mitigation measures
should be clearly brought out in EIA/EMP report.

3.6

PP to carry out source apportion ate study of polluting units ie. Mine, other washery,
industries or power plant etc located to be considerd in buffer zone of mines w.r.t ecosystem
services and biodiversity of the area. PP shall collect one season baseline data of all
environmental parameters

3.7

The PP should submit the photograph of monitoring stations & sampling locations while
carrying out base line monitoring. The photograph should bear the date, time, latitude &
longitude of the monitoring station/sampling location. In addition to this PP should also
furnish the copy of original Lab reports of air, water, soil and noise quality and
NABL/MoEF&CC certificates of the respective laboratory.

3.8

A detailed traffic study along with presence of habitation in 100 mts distance from both side
of road, the impact on the air quality with its proper measures and plan of action with timeline
for widening of road.

3.9

The socio-economic study to conducted with actual survey report and a comparative
assessment to be provided from the census data should be provided in EIA/ EMP report also
occupational status & economic status of the study area and what economically project will
contribute should be clearly mention. The study should also include the status of
infrastructural facilities and amenities present in the study area and a comparative assessment
with census data to be provided and to link it with the initialization and quantification of need
based survey for CSR activities to be followed.
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Sr. No.

Terms of Reference

3.10

The Ecology and biodiversity study should also indicate the likely impact of change in forest
area for surface infrastructural development in relation to the climate change of that area and
what will be the compensatory measure to be adopted by PP to minimize the impact of forest
diversion.

3.11

Impact of proposed project/activity on hydrological regime of the area shall be assessed and
report be submitted. Hydrological studies as per GEC 2015 guidelines to be prepared and
submitted

3.12

For proper baseline air quality assessment, Wind rose pattern in the area should be reviewed
and accordingly location of AAMSAQ shall be planned by the collection of air quality data by
adequate monitoring stations in the downwind areas. Monitoring location for collecting

baseline data should cover overall the 10 km buffer zone i.e. dispersed in 10 km buffer area.

3.13

Analysis of samples indicating the following be submitted: a. Characteristics of coal prior to
washing (this includes grade of coal, other characteristics of ash, S and heavy levels of metals
such as Hg, As, Pb, Cr etc). b. Characteristics and quantum of coal after washing. c.
Characteristics and quantum of coal rejects.

4. EMP m

easures

Sr. No.

Terms of Reference

4.1

Detailed design of all Air Pollution control equipment (APCEs) to be implemented as part of
Environment Management Plan vis-a-vis reduction in concentration of emission for each
APCEs

4.2

Proposal to use LNG/CNG /Others (electric) based transportation trucks. In house study to
reduce the carbon footprint for washery should be provided.

4.3

Plan to evaluate the green house emission gases from the mine operation/ washery plant and
corresponding carbon absorption plan.

4.4

Detailed plan to tap renewable energy within the washery to be provided

4.5

A detailed action Plan for Corporate Social Responsibility for the project affected people and
people living in and around the project area should be provided. Corporate Environment
Responsibility: a) The Company must have a well laid down Environment Policy approved by
the Board of Directors. b) The Environment Policy must prescribe for standard operating
process/procedures to bring into focus any infringements/deviation/violation of the
environmental or forest norms/conditions. ¢) The hierarchical system or Administrative Order
of the company to deal with environmental issues and for ensuring compliance with the
environmental clearance conditions must be furnished. d) To have proper checks and
balances, the company should have a well laid down system of reporting of non-
compliances/violations of environmental norms to the Board of Directors of the company
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Sr. No.

Terms of Reference

and/or shareholders or stakeholders at large. e) Environment Management Cell and its
responsibilities to be clearly spell out in EIA/ EMP report

5. Miscellaneous

Sr. No. Terms of Reference
5.1 PP shall carry out survey through drone highlighting the ground reality for atleast 10 minutes
5. The first page of the EIA/ EMP report must mention the peak capacity production, area, detail
) of PP, Consultant (NABET accreditation) and Laboratory (NABL / MoEF & CC certification)
The compliances of ToR must be properly cited with respective chapter section and page no in
5.3 tabular form and also mention sequence of the respective ToR complied within the EIA-EMP
report in all the chapter’s section.
Detailed Chronology of the project starting from the Land acquired, CTO /CTE with details of
5.4 no. renewals, previous EC(s) granted details and its compliance details, NOC details from
) various Govt bodies like Forest NOC(s), CGWA permissions, Power permissions, etc as per
the requisites respectively.

Standard Terms of Reference for conducting Environment Impact Assessment Study for Thermal
Power Plants and information to be included in EIA/EMP report

1. Statutory compliance

Sr. No. Terms of Reference
11 The proposed project shall be given a unique name in consonance with the name submitted to
) other Government Departments etc. for its better identification and reference.
12 Vision document specifying prospective long term plan of the project shall be formulated and
) submitted.
Latest compliance report duly certified by the Regional Office of MoEF&CC for the
1.3 conditions stipulated in the environmental and CRZ clearances of the previous phase(s) for the
expansion projects shall be submitted.

2. Details of the Project and Site

Sr. No. Terms of Reference
21 The project proponent needs to identify minimum three potential sites based on
) environmental, ecological and economic considerations, and choose one appropriate site
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Sr. No.

Terms of Reference

having minimum impacts on ecology and environment. A detailed comparison of the sites in
this regard shall be submitted.

2.2

Executive summary of the project indicating relevant details along with recent photographs of
the proposed site (s) shall be provided. Response to the issues raised during Public Hearing
and the written representations (if any), along with a time bound Action Plan and budgetary
allocations to address the same, shall be provided in a tabular form, against each action
proposed.

2.3

Harnessing solar power within the premises of the plant particularly at available roof tops and
other available areas shall be formulated and for expansion projects, status of implementation
shall also be submitted.

24

The geographical coordinates (WGS 84) of the proposed site (plant boundary), including
location of ash pond along with topo sheet (1:50,000 scale) and IRS satellite map of the area,
shall be submitted. Elevation of plant site and ash pond with respect to HFL of water
body/nallah/River and high tide level from the sea shall be specified, if the site is located in
proximity to them.

2.5

Layout plan indicating break-up of plant area, ash pond, green belt, infrastructure, roads etc.
shall be provided.

2.6

Land requirement for the project shall be optimized and in any case not more than what has
been specified by CEA from time to time. Item wise break up of land requirement shall be
provided.

2.7

Present land use (including land class/kism) as per the revenue records and State Govt.
records of the proposed site shall be furnished. Information on land to be acquired including
coal transportation system, laying of pipeline, ROW, transmission lines etc. shall be
specifically submitted. Status of land acquisition and litigation, if any, should be provided.

2.8

If the project involves forest land, details of application, including date of application, area
applied for, and application registration number, for diversion under FCA and its status should
be provided along with copies of relevant documents.

2.9

The land acquisition and R&R scheme with a time bound Action Plan should be formulated
and addressed in the EIA report.

2.10

Satellite imagery and authenticated topo sheet indicating drainage, cropping pattern, water
bodies (wetland, river system, stream, nallahs, ponds etc.), location of nearest habitations
(villages), creeks, mangroves, rivers, reservoirs etc. in the study area shall be provided.

2.11

Topography of the study area supported by toposheet on 1:50,000 scale of Survey of India,
along with a large scale map preferably of 1:25,000 scale and the specific information whether
the site requires any filling shall be provided. In that case, details of filling, quantity of
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Sr. No.

Terms of Reference

required fill material; its source, transportation etc. shall be submitted.

3. Ecology biodiversity and Environment

Sr. No.

Terms of Reference

3.1

A detailed study on land use pattern in the study area shall be carried out including
identification of common property resources (such as grazing and community land, water
resources etc.) available and Action Plan for its protection and management shall be
formulated. If acquisition of grazing land is involved, it shall be ensured that an equal area of
grazing land be acquired and developed and detailed plan submitted.

3.2

Location of any National Park, Sanctuary, Elephant/Tiger Reserve (existing as well as
proposed), migratory routes / wildlife corridor, if any, within 10 km of the project site shall be
specified and marked on the map duly authenticated by the Chief Wildlife Warden of the State
or an officer authorized by him.

3.3

A mineralogical map of the proposed site (including soil type) and information (if available)
that the site is not located on potentially mineable mineral deposit shall be submitted.

34

The water requirement shall be optimized (by adopting measures such as dry fly ash and dry
bottom ash disposal system, air cooled condenser, concept of zero discharge) and in any case
not more than that stipulated by CEA from time to time, to be submitted along with details of
source of water and water balance diagram. Details of water balance calculated shall take into
account reuse and re- circulation of effluents.

3.5

Water body/Nallah (if any) passing across the site should not be disturbed as far as possible.
In case any Nallah / drain is proposed to be diverted, it shall be ensured that the diversion does
not disturb the natural drainage pattern of the area. Details of proposed diversion shall be
furnished duly approved by the concerned Department of the State.

3.6

It shall also be ensured that a minimum of 500 m distance of plant boundary is kept from the
HFL of river system / streams etc. and the boundary of site should also be located 500 m away
from railway track and National Highways.

3.7

Hydro-geological study of the area shall be carried out through an institute/ organization of
repute to assess the impact on ground and surface water regimes. Specific mitigation measures
shall be spelt out and time bound Action Plan for its implementation shall be submitted

3.8

Detailed Studies on the impacts of the ecology including fisheries of the River/Estuary/Sea
due to the proposed withdrawal of water / discharge of treated wastewater into the River/Sea
etc shall be carried out and submitted along with the EIA Report. In case of requirement of
marine impact assessment study, the location of intake and outfall shall be clearly specified
along with depth of water drawl and discharge into open sea.
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Sr. No.

Terms of Reference

3.9

Source of water and its sustainability even in lean season shall be provided along with details
of ecological impacts arising out of withdrawal of water and taking into account inter-state
shares (if any). Information on other competing sources downstream of the proposed project
and commitment regarding availability of requisite quantity of water from the Competent
Authority shall be provided along with letter / document stating firm allocation of water.

3.10

Detailed plan for rainwater harvesting and its proposed utilization in the plant shall be
furnished.In addition, wherever ground water is drawn, PP shall submit detailed plan of Water
charging activity to be undertaken.

3.11

Feasibility of near zero discharge concept shall be critically examined and its details
submitted.

3.12

Optimization of Cycles of Concentration (COC) along with other water conservation
measures in the project shall be specified.

3.13

Plan for recirculation of ash pond water and its implementation shall be submitted.

3.14

Detailed plan for conducting monitoring of water quality regularly with proper maintenance
of records shall be formulated. Detail of methodology and identification of monitoring points
(between the plant and drainage in the direction of flow of surface / ground water) shall be
submitted. It shall be ensured that parameter to be monitored also include heavy metals. A
provision for long-term monitoring of ground water table using Piezometer shall be
incorporated in EIA, particularly from the study area.

3.15

Hazards Characterization: Past incidents of hazard events within 10km radius of project arca
with detailed analysis of causes and probability of reoccurrence

4. Environmental Baseline study and mitigation measures

Sr. No.

Terms of Reference

4.1

One complete season (critical season) site specific meteorological and AAQ data (except
monsoon season) as per latest MOEF&CC Notification shall be collected along with past three
year’s meteorological data for that particular season for wins speed analysisand the dates of
monitoring shall be recorded. The parameters to be covered for AAQ shall include PM10,
PM2.5, SO2, NOx, CO and Hg. The location of the monitoring stations should be so decided
so as to take into consideration the upwind direction, pre-dominant downwind direction, other
dominant directions, habitation and sensitive receptors. There should be at least one
monitoring station each in the upwind and in the pre - dominant downwind direction at a
location where maximum ground level concentration is likely to occur.

4.2

In case of expansion project, air quality monitoring data of 104 observations a year for
relevant parameters at air quality monitoring stations as identified/stipulated shall be
submitted to assess for compliance of AAQ Standards (annual average as well as 24 hrs).
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Sr. No.

Terms of Reference

4.3

A list of industries existing and proposed in the study area shall be furnished.

4.4

Cumulative impacts of all sources of emissions including handling and transportation of
existing and proposed projects on the environment of the area shall be assessed in detail.
Details of the Model used and the input data used for modelling shall also be provided. The
air quality contours should be plotted on a location map showing the location of project site,
habitation nearby, sensitive receptors, if any. The windrose and isopleths should also be
shown on the location map. The cumulative study should also include impacts on water, soil
and socio-economics.

4.5

Radio activity and heavy metal contents of coal to be sourced shall be examined and
submitted along with laboratory reports.

4.6

Fuel analysis shall be provided. Details of auxiliary fuel, if any, including its quantity, quality,
storage etc should also be furnished.

4.7

Quantity of fuel required, its source and characteristics and documentary evidence to
substantiate confirmed fuel linkage shall be furnished. The Ministry's Notification dated
02.01.2014 regarding ash content in coal shall be complied. For the expansion projects, the
compliance of the existing units to the said Notification shall also be submitted

4.8

Details of transportation of fuel from the source (including port handling) to the proposed
plant and its impact on ambient AAQ shall be suitably assessed and submitted. If
transportation entails a long distance it shall be ensured that rail transportation to the site shall
be first assessed. Wagon loading at source shall preferably be through silo/conveyor belt.

4.9

For proposals based on imported coal, inland transportation and port handling and rail
movement shall be examined and details furnished. The approval of the Port and Rail
Authorities shall be submitted.

4.10

Details regarding infrastructure facilities such as sanitation, fuel, restrooms, medical facilities,
safety during construction phase etc. to be provided to the labour force during construction as
well as to the casual workers including truck drivers during operation phase should be
adequately catered for and details furnished.

S. Environmental Management Plan

Sr. No. Terms of Reference
5.1 EMP to mitigate the adverse impacts due to the project along with item - wise cost of its
) implementation in a time bound manner shall be specified.
A Disaster Management Plan (DMP) along with risk assessment study including fire and
5.2 explosion issues due to storage and use of fuel should be prepared. It should take into account
the maximum inventory of storage at site at any point of time. The risk contours should be
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Sr. No.

Terms of Reference

plotted on the plant layout map clearly showing which of the proposed activities would be
affected in case of an accident taking place. Based on the same, proposed safeguard measures
should be provided. Measures to guard against fire hazards should also be invariably
provided. Provision for mock drills shall be suitably incorporated to check the efficiency of
the plans drawn.

5.3

The DMP so formulated shall include measures against likely Fires/Tsunami/Cyclones/Storm
Surges/ Earthquakes etc, as applicable. It shall be ensured that DMP consists of both On-site
and Off-site plans, complete with details of containing likely disaster and shall specifically
mention personnel identified for the task. Smaller version of the plan for different possible
disasters shall be prepared both in English and local languages and circulated widely.

5.4

Details of fly ash utilization plan as per the latest fly ash Utilization Notification of GOI along
with firm agreements / MoU with contracting parties including other usages etc. shall be
submitted. The plan shall also include disposal method / mechanism of bottom ash along with
monitoring mechanism.

6. Green belt development

Sr. No.

Terms of Reference

6.1

Detailed scheme for raising green belt of native species of appropriate width (50 to 100 m)
and consisting of at least 3 tiers around plant boundary not less than 2000 tree per ha with
survival rate of more than 85%shall be submitted. Photographic evidence must be created and
submitted periodically including NRSA reports in case of expansion projects. A shrub layer
beneath tree layer would serve as an effective sieve for dust and sink for CO2 and other
gaseous pollutants and hence a stratified green belt should be developed.

6.2

Over and above the green belt, as carbon sink, plan for additional plantation shall be drawn by
identifying blocks of degraded forests, in close consultation with the District Forests
Department. In pursuance to this the project proponent shall formulate time bound Action
Plans along with financial allocation and shall submit status of implementation to the Ministry
every six months

7. Socio-economic activities

Sr. No. Terms of Reference

Socio-economic study of the study area comprising of 10 km from the plant site shall be

7.1 carried out through a reputed institute / agency which shall consist of detail assessment of the
impact on livelihood of the local communities.
Action Plan for identification of local employable youth for training in skills, relevant to the

7.2 project, for eventual employment in the project itself shall be formulated and numbers
specified during construction & operation phases of the Project.
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Sr. No.

Terms of Reference

7.3

If the area has tribal population, it shall be ensured that the rights of tribals are well protected.
The project proponent shall accordingly identify tribal issues under various provisions of the
law of the land.

7.4

A detailed CER plan along with activities wise break up of financial commitment shall be
prepared in terms of the provisions OM No. 22-65/2017-1A.11I dated 30.09.2020.CER
component shall be identified considering need based assessment study and Public Hearing
issues. Sustainable income generating measures which can help in upliftment of affected
section of society, which is consistent with the traditional skills of the people shall be
identified.

7.5

While formulating CER schemes it shall be ensured that an in-built monitoring mechanism for
the schemes identified are in place and mechanism for conducting annual social audit from the
nearest government institute of repute in the region shall be prepared. The project proponent
shall also provide Action Plan for the status of implementation of the scheme from time to
time and dovetail the same with any Govt. scheme(s). CERdetails done in the past should be
clearly spelt out in case of expansion projects.

7.6

R&R plan, as applicable, shall be formulated wherein mechanism for protecting the rights and
livelihood of the people in the region who are likely to be impacted, is taken into
consideration. R&R plan shall be formulated after a detailed census of population based on
socio economic surveys who were dependant on land falling in the project, as well as,
population who were dependant on land not owned by them.

7.7

Assessment of occupational health and endemic diseases of environmental origin in the study
area shall be carried out and Action Plan to mitigate the same shall be prepared.

7.8

Occupational health and safety measures for the workers including identification of work
related health hazards shall be formulated. The company shall engage full time qualified
doctors who are trained in occupational health. Health monitoring of the workers shall be
conducted at periodic intervals and health records maintained. Awareness programme for
workers due to likely adverse impact on their health due to working in non-conducive
environment shall be carried out and precautionary measures like use of personal equipments
etc. shall be provided. Review of impact of various health measures undertaken at intervals of
two to three years shall be conducted with an excellent follow up plan of action wherever
required.

8. Corporate Environment Policy

Sr. No. Terms of Reference
Does the company has a well laid down Environment Policy approved by its Board of
8.1 . . o
Directors? If so, it may be detailed in the EIA report.
8.2 Does the Environment Policy prescribe for standard operating process / procedures to bring
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into focus any infringement / deviation / violation of the environmental or forest norms /
conditions? If so, it may be detailed in the EIA.

8.3

What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions. Details of this system may be given.

8.4

Does the company has compliance management system in place wherein compliance status
along with compliances / violations of environmental norms are reported to the CMD and the
Board of Directors of the company and / or shareholders or stakeholders at large? This
reporting mechanism should be detailed in the EIA report.

9. Miscellaneous

Sr. No. Terms of Reference
0.1 All the above details should be adequately brought out in the EIA report and in the
) presentation to the Committee.
9. Details of litigation pending or otherwise with respect to project in any Court, Tribunal etc.
) shall invariably be furnished.
9.3 In case any dismantling of old plants are envisaged, the planned land use & land reclamation
) of dismantled area to be furnished.

10. Additional TOR for Coastal Based Thermal Power Plants Projects (TPPs)

Sr. No.

Terms of Reference

10.1

Low lying areas fulfilling the definition wetland as per Ramsar Convention shall be identified
and clearly demarcated w.r.t the proposed site.

10.2

If the site includes or is located close to marshy areas and backwaters, these areas must be
excluded from the site and the project boundary should be away from the CRZ line.
Authenticated CRZ map from any of the authorized agencies shall be submitted.

10.3

The soil levelling should be minimum with no or minimal disturbance to the natural drainage
of the area. If the minor canals (if any) have to be diverted, the design for diversion should be
such that the diverted canals not only drains the plant area but also collect the volume of flood
water from the surrounding areas and discharge into marshy areas/major canals that enter into
creek. Major canals should not be altered but their embankments should be strengthened and
desilted.

10.4

Additional soil required for levelling of the sites should as far as possible be generated within
the site itself in such a manner that the natural drainage system of the area is protected and
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improved.

10.5

Marshy areas which hold large quantities of flood water to be identified and shall not be
disturbed.

10.6

No waste should be discharged into Creek, Canal systems, Backwaters, Marshy areas and seas
without appropriate treatment. Wherever feasible, the outfall should be first treated in a Guard
Pond and then only discharged into deep sea (10 to 15 m depth). Similarly, the Intake should
be from deep sea to avoid aggregation of fish and in no case shall be from the estuarine zone.
The brine that comes out from Desalinization Plants (if any) should not be discharged into sea
without adequate dilution.

10.7

Mangrove conservation and regeneration plan shall be formulated and Action Plan with
details of time bound implementation shall be specified, if mangroves are present in Study
Area.

10.8

A common Green Endowment Fund should be created by the project proponents out of EMP
budgets. The interest earned out of it should be used for the development and management of
green cover of the area.

10.9

Impact on fisheries at various socio economic level shall be assessed.

10.10

An endowment Fishermen Welfare Fund should be created out of CER grants not only to
enhance their quality of life by creation of facilities for Fish Landing Platforms / Fishing
Harbour / cold storage, but also to provide relief in case of emergency situations such as
missing of fishermen on duty due to rough seas, tropical cyclones and storms etc.

10.11

Tsunami Emergency Management Plan shall be prepared wherever applicable and Plan
submitted prior to the commencement of construction work.

10.12

There should not be any contamination of soil, ground and surface waters (canals & village
pond) with sea water in and around the project sites. In other words necessary preventive
measures for spillage from pipelines, such as lining of Guard Pond used for the treatment of
outfall before discharging into the sea and surface RCC channels along the pipelines of outfall
and intake should be adopted. This is just because the areas around the projects boundaries
could be fertile agricultural land used for paddy cultivation.

Standard Terms of Reference for conducting Environment Impact Assessment Study for
Metallurgical Industries (ferrous and non ferrous) and information to be included in EIA/EMP report

1.
Sr. No. Terms of Reference
1.1 The alternate sites considered, the relative merits and demerits and the reasons for selecting
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Sr. No. Terms of Reference
the proposed site for the Beneficiation Plant should be indicated.
1.2 Details of the technology and process involved for beneficiation should be given. .
Location of the proposed Plant w.r.t. the source of raw material and mode of transportations
1.3 . . o
of the ore from mines to the beneficiation plant should be justified.
14 Treatment of run of mine (ROM) and or of the fines/waste dump should be spelt out.
15 Estimation of the fines going into the washings should be made and its management
) described.
1.6 Details of the equipment, settling pond etc. should be furnished.
1.7 Detailed material balance should be provided.
1.8 Sources of raw material and its transportation should be indicated. Steps proposed to be taken
) to protect the ore from getting air borne should be brought out.
1.9 Management and disposal of tailings and closure plan of the tailing pond, if any after the
) project is over, should be detailed in a quantified manner.
The water requirement for the project, its availability and source should be furnished. A
1.10 detailed water balance should also be provided. Fresh water requirement for the project should
also be indicated.
111 A copy of the document in support of the fact that the Proponent is the rightful lessee of the
) unit should be given.
All documents including EIA and public hearing should be compatible with one another in
1.12 terms of the production levels, waste generation and its management and technology and
should be in the name of the lessee.
All corner coordinates of the Unit, superimposed on a High Resolution Imagery/Toposheet
1.13 should be provided. Such an Imagery of the proposed Unit should clearly show the land use
and other ecological features of the study area (core and buffer zone).
It should be clearly indicated whether the proponent Company has a well laid down
Environment Policy approved by its Board of Directors? If so, it may be spelt out in the EIA
Report with description of the prescribed operating process/procedures to bring into focus any
1.14 infringement/deviation/ violation of the environmental or forest norms/ conditions? The
) hierarchical system or administrative order of the Company to deal with the environmental
issues and for ensuring compliance with the EC conditions may also be given. The system of
reporting of non-compliances / violations of environmental norms to the Board of Directors of
the Company and/or shareholders or stakeholders at large,may also be detailed in the EIA
IA/WB/IND1/500339/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 35 of 41

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



20

184

Sr. No.

Terms of Reference

Report.

1.15

Issues relating to Safety should be detailed. The proposed safeguard measures in each case
should also be provided. Disaster management plan shall be prepared and included in the
EIA/EMP Report.

1.16

The study area will comprise of 10 km zone around the Plant.

1.17

Cumulative impact study of both Beneficiation Plant with suggested mitigation measures as
per the study should be described.

1.18

Location of Railway siding with its handling capacity and safety measures should be
indicated.

1.19

Option to provide only silo for storage of minerals instead of open stacking to avoid fugitive
dust should be explored and arrangements finalized justified.

1.20

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife
sanctuary, national park, migratory routes of fauna, water bodies, human settlements and other
ecological features should be indicated. Land use plan of the lease area should be prepared to
encompass preoperational, operational and post operational phases and submitted. Impact, if
any, of change of land use should be given.

1.21

Details of the land for any Over Burden Dumps outside the lease, such as extent of land area,
distance from lease, its land use, R&R issues, if any, should be given.

1.22

A Certificate from the Competent Authority in the State Forest Department should be
provided, confirming the involvement of forest land, if any, in the Project area. In the event of
any contrary claim by the Project Proponent regarding the status of forests, the site may be
inspected by the State Forest Department along with the Regional Office of the Ministry to
ascertain the status of forests, based on which, the Certificate in this regard as mentioned
above be issued. In all such cases, it would be desirable for representative of the State Forest
Department to assist the Expert Appraisal Committees.

1.23

Status of forestry clearance for the broken up area and virgin forestland involved in the
Project including deposition of net present value (NPV) and compensatory afforestation (CA)
should be indicated. A copy of the forestry clearance should also be furnished.

1.24

Implementation status of recognition of forest rights under the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated.

1.25

The vegetation in the RF / PF areas in the study area, with necessary details, should be given.

1.26

A study shall be got done to ascertain the impact of the Project on wildlife of the study area
and details furnished. Impact of the project on the wildlife in the surrounding and any other
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Sr. No.

Terms of Reference

protected area and accordingly detailed mitigative measures required, should be worked out
with cost implications and submitted.

1.27

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors,
Tiger/Elephant Reserves/(existing as well as proposed), if any, within 10 km of the mine lease
should be clearly indicated, supported by a location map duly authenticated by Chief Wildlife
Warden. Necessary clearance, as may be applicable to such projects due to proximity of the
ecologically sensitive areas as mentioned above, should be obtained from the Standing
Committee of National Board of Wildlife and copy furnished.

1.28

A detailed biological study of the study area [core zone and buffer zone (10 km radius of the
periphery of the mine lease)] shall be carried out. Details of flora and fauna, endangered,
endemic and RET Species duly authenticated, separately for core and buffer zone should be
furnished based on such primary field survey, clearly indicating the Schedule of the fauna
present. In case of any scheduled- I fauna found in the study area, the necessary plan
alongwith budgetary provisions for their conservation should be prepared in consultation with
State Forest and Wildlife Department and details furnished. Necessary allocation of funds for
implementing the same should be made as part of the project cost.

1.29

Proximity to Areas declared as 'Critically Polluted' shall also be indicated and where so
required, clearance certifications from the prescribed Authorities, such as the
SPCB/CPCBshall be secured and furnished to the effect that the proposed activities could be
considered.

1.30

Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized
agencies demarcating LTL. HTL, CRZ area, location of the unit w.r.t CRZ, coastal features
such as mangroves, if any, should be furnished. (Note: The Projects falling under CRZ would
also need to obtain approval of the concerned Coastal Zone Management Authority).

1.31

R&R Plan/compensation details for the Project Affected People (PAP) should be furnished.
While preparing the R&R Plan, the relevant State/National Rehabilitation & Resettlement
Policy should be kept in view. In respect of SCs /STs and other weaker sections of the society
in the study area, a need based sample survey, family-wise, should be undertaken to assess
their requirements, and action programmes prepared and submitted accordingly, integrating
the sectoral programmes of line departments of the State Government. It may be clearly
brought out whether the village(s) located in the lease area will be shifted or not. The issues
relating to shifting of village(s) including their R&R and socio-economic aspects, should be
discussed in the report.

1.32

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post
monsoon season) ; December-February (winter season)] primary baseline data on ambient air
quality as per CPCB Notification of 2009, water quality, noise level, soil and flora and fauna
shall be collected and the AAQ and other data so compiled presented date-wise in the EIA and
EMP Report. Site- specific meteorological data should also be collected. The location of the
monitoring stations should be such as to represent whole of the study area and justified
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Sr. No.

Terms of Reference

keeping in view the pre-dominant downwind direction and location of sensitive receptors.
There should be at least one monitoring station within 500 m of the unit in the pre-dominant
downwind direction. The mineralogical composition of PM10, particularly for free silica,
should be given.

1.33

Air quality modeling should be carried out for prediction of impact of the project on the air
quality of the area. It should also take into account the impact of movement of vehicles for
transportation of mineral. The details of the model used and input parameters used for
modeling should be provided. The air quality contours may be shown on a location map
clearly indicating the location of the site, location of sensitive receptors, if any, and the
habitation. The wind roses showing pre-dominant wind direction may also be indicated on the
map.

1.34

The water requirement for the Project, its availability and source should be furnished. A
detailed water balance should also be provided. Fresh water requirement for the Project
should be indicated.

1.35

Necessary clearance from the Competent Authority for drawl of requisite quantity of water for
the Project should be secured and copy furnished. .

1.36

Description of water conservation measures proposed to be adopted in the Project should be
given. Details of rainwater harvesting proposed in the Project, if any, should be provided.

1.37

Impact of the project on the water quality, both surface and groundwater should be assessed
and necessary safeguard measures, if any required, should be provided.

1.38

Details of any stream, seasonal or otherwise, passing through the lease area and modification /
diversion proposed, if any, and the impact of the same on the hydrology should be brought
out.

1.39

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form
(indicating the linear and quantitative coverage, plant species and time frame) and submitted,
keeping in mind, the same will have to be executed up front on commencement of the project.
The plant species selected for green belt should have greater ecological value and should be of
good utility value to the local population with emphasis on local and native species and the
species which are tolerant to the pollution.

1.40

Impact on local transport infrastructure due to the Project should be indicated. Projected
increase in truck traffic as a result of the Project in the present road network (including those
outside the Project area) should be worked out, indicating whether it is capable of handling
the incremental load. Arrangement for improving the infrastructure, if contemplated
(including action to be taken by other agencies such as State Government) should be covered.

1.41

Details of the onsite shelter and facilities to be provided to the workers should be included in
the EIA report.
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Sr. No.

Terms of Reference

1.42

Occupational Health impacts of the Project should be anticipated and the proposed preventive
measures spelt out in detail. Details of pre-placement medical examination and periodical
medical examination schedules should be incorporated in the EMP. The project specific
occupational health mitigation measures with required facilities proposed in the mining area
should be be detailed.

1.43

Public health implications of the Project and related activities for the population in the impact
zone should be systematically evaluated and the proposed remedial measures should be
detailed along with budgetary allocations.

1.44

Measures of socio economic significance and influence to the local community proposed to be
provided by the Project Proponent should be indicated. As far as possible, quantitative
dimensions may be given with time frames for implementation.

1.45

Public hearing points raised and commitment of the Project Proponent on the same along with
time bound Action Plan to implement the same should be provided and also incorporated in
the final EIA/EMP Report of the Project.

1.46

Details of litigation pending against the project, if any, with direction /order passed by any
Court of Law against the project should be given.

1.47

The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out.

1.48

A brief background of the Project, its financial position, Group Companies and legal issues
etc should be provided with past and current important litigations if any.

1.49

Benefits of the Project, if the project is implemented should be outlined. The benefits of the
projects shall clearly indicate environmental, social, economic, employment potential, etc.

1.50

Besides the above, the below mentioned general points are also to be followed:- a) All
documents to be properly referenced with index and continuous page numbering. b) Where
data are presented in the report especially in Tables, the period in which the data were
collected and the sources should be indicated. ¢) Project Proponent shall enclose all the
analysis/testing reports of water, air, soil, noise etc. using the MOEF&CC/NABL accredited
laboratories. All the original analysis/testing reports should be available during appraisal of
the project. d) Where the documents provided are in a language other than English, an English
translation should be provided. €) The Questionnaire for environmental appraisal of project as
devised earlier by the Ministry shall also be filled and submitted. f) While preparing the EIA
report, the instructions for the proponents and instructions for the consultants issued by MoEF
vide O.M. No. J-11013/41/2006-IA.II(I) dated 4th August, 2009, which are available on the
website of this Ministry, should also be followed. g) Changes, if any made in the basic scope
and project parameters (as submitted in Form-I and the PFR for securing the TOR) should be
brought to the attention of MoEF&CC with reasons for such changes and permission should
be sought, as the TOR may also have to be altered. Post Public Hearing changes in structure
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and content of the draft EIA/EMP (other than modifications arising out of the P.H. process)
will entail conducting the PH again with the revised documentation. h) As per the circular no.
J-11011/618/2010-1A.II(T) dated 30.5.2012, certifiedReport of the status of compliance of the
conditions stipulated in the environment clearance for the existing operations of the project by
the Regional Office of Ministry of Environment, Forest and Climate Change, as may be
applicable.

Additional Terms of Reference

N/A

Details of Products & Bv-products

Annexure 2

Name of the|Product Mode of Remarks (e
product / By- |Existing|Proposed Total Unit | Transport/ &
.. CAS number)
/By-product|product Transmission
Rolled Combination |No change in the
Product |0.85 0 0.85 MTPA |of two or three|existing EC
products :
modes granted capacity
Power- Mega Applylpg f'or
Product |37 65 102 Watt |Cables expansion in
WHRB .
(MW) capacity
Mega Decreasing
Power-FBC |Product |133 -61 72 Watt |Cables capacity from 133
(MW) MW to 72 MW
Combination Zecarceisnflim 0.9
Washed coal[Product 0.9 0.3 [0.6000000000000001 [MTPA |of two or three|. o > ‘
modes MTPA to 0.6
MTPA
o Decreasing
Beneficiated Combination capacity from 2
Iron Ore Product |2 -0.9 1.1 MTPA |of t(\i)vo or three MTPA to 1.1
modes MTPA
Applying for
expansion in
capacity in
existing unit by
Combination |modification &
Pellet Product |1.2 0.6 1.7999999999999998 [MTPA |of two or three[process
modes optimization and
installation of
10x3000 Nm3/hr
Producer Gas
Plant
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Name of the
product
/By-product

Product
/ By-
product

Existing

Proposed

Total

Unit

Mode of
Transport/
Transmission

Remarks (eg.
CAS number)

Oxygen

Product

1.2

TPD

Combination
of two or three
modes

No change in the
existing EC
granted capacity

Liquid steel

Product

597330

280000

877330

Tons
per
Annum
(TPA)

Combination
of two or three
modes

Applying for
expansion in
capacity along
with installation
of EAF

Sponge Iron

Product

492016

902984

1395000

Tons
per
Annum
(TPA)

Combination
of two or three
modes

Applying for
expansion in
capacity by
process
optimization in
existing DRI &
installation of new
DRI unit (2x1000
TPD)

Ferro alloys

Product

0.0908

0.0572

0.14800000000000002

MTPA

Combination
of two or three
modes

No change in
granted
configuration in
MVA, only
change in Tonnes
for different
alloys due to
specific power
consumption
along with
installation of
1x35 T AOD &
2x10 T EAF & 35
TPH Briquetting
plant [Either
SiMn /FeCr-
95495 TPA OR
FeMn/Pig Iron-
139567 TPA OR
FeSi-48384 TPA
OR SiCr-75600
TPA]
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Breaking News

News / State / 11 factories fined X500 crore for illegal construction, pollution crisis escalates

11 factories fined X500 crore for illegal construction, pollution crisis
escalates

e Asansol Municipal Corporation fines 11 factories 500 crore for illegal construction and severe environmental damage
e Singaran River diverted into factories, turning water red and causing significant pollution and land encroachment
o Local residents demand harsher penalties, while Chamber of Commerce defends factories' socio-economic contributions

20 Nov 2024

The Asansol Municipal Corporation has imposed a ¥500 crore fine on 11 factories in the Jamuria-Raniganj area for illegal
construction and environmental violations. These factories have been accused of expanding their operations without the necessary
approvals, leading to significant environmental degradation and land encroachment. The fine is a result of ongoing concerns raised
by local residents about the harmful impact of these factories on the surrounding areas.

One of the primary issues is the diversion of the Singaran River by several factories, which has caused the river to turn red due to
contamination. The factories have altered the natural flow of the river, transforming it into a drain. The environmental impact
extends beyond the river, with reports indicating that the factories have encroached upon local blue forests. Additionally, some
factories have reportedly occupied historical and cultural sites, such as a cremation ground being taken over by a sponge iron
factory. The illegal construction has also led to the disruption of local infrastructure, with roads being blocked by factory
expansions.

Local residents have expressed frustration with the scale of the environmental damage caused by these factories. They have called
for a more substantial fine than the X500 crore levied by the Asansol Municipal Corporation, citing the long-term environmental
and cultural damage. In addition to the municipal authorities, residents are urging other government bodies such as the Forest
Department, the Asansol Durgapur Development Authority, and the BDO to take action and issue fines for the violations.

The Jamuria Chamber of Commerce and Industries, representing the industrialists, has stated that the establishment of the
industrial estate in the region has led to improvements in socio-economic conditions. While acknowledging that some factory
expansions may not have received the necessary approvals, the Chamber emphasized that the growth of the industrial sector has
contributed to local economic development. The Chamber has called for a reduction in the fine, arguing that industrial expansion
in the area has been a key driver of economic growth despite the construction irregularities.

Tags: Jamuria factories illegal construction pollution fines Singaran River Asansol environmental issues
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Asansol Municipal Corporation imposes
penalty on 11 factories for ‘illegal
construction’

BY Team MP 20 Nov 2024 1:17 AM

Kolkata: The Asansol Municipal Corporation (AMC) has imposed a penalty on 11
factories that indulged in illegal construction by keeping the civic body in the dark.

The fine imposed on these companies have been to the tune of Rs 500 crore. If the
companies fail to clear the dues within a specific time period, the civic body has
threatened to take legal actions against them.

“These companies have not adhered to building plans. We found irregularities in
construction. Some six to eight months back when an inspection was made on the
basis of complaints of illegal construction they were asked to pull down the illegal
part. However, they haven’t paid heed to our directions. Hence, penalties have been
imposed,” an AMC official said. The companies that have been penalized are mostly
located in Jamuria.

The civic body had sought clarifications regarding such constructions by the
companies and they could not submit valid documents. Hence, these constructions
were declared illegal.

Locals alleged that the construction has encroached on government land and roads
causing inconveniences to them. They have demanded stringent punishment for such
illegal construction.
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Chhattisgarh govt says ready for

unconditional talks with Naxalites iz

BY Mpost Bureau 3 Apr 2025 12:43 AM

Raipur: Chhattisgarh Deputy Chief Minister Vijay Sharma on Wednesday said his
government has already clarified it was ready for unconditional peace talks with
Naxalites, remarks coming after the top rebel group showed willingness to declare a
‘ceasefire’ with preconditions.

A statement attributed to outlawed Communist Party of India (Maoist), which was
being circulated on social media on Wednesday, set preconditions for a ceasefire,
including halting anti-Naxal operations and stopping setting up of new camps of
security forces.

The banned group, which has been facing depletion in its ranks following heavy
casualties in frequent encounters with security forces, has asked Central and state
governments to create a conducive environment for peace talks.
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The statement dated March 28, 2025, purportedly issued by Abhay, a spokesperson of
the Central Committee of Maoists, surfaced two days ahead of Union Home Minister
Amit Shah’s scheduled visit to Chhattisgarh.

Reacting to the purported Maoists’ statement, Sharma, who holds the Home portfolio,
said the government has already clarified it was ready for unconditional peace talks
with Naxalites and has introduced an attractive surrender and rehabilitation policy for
cadres who quit the armed movement.

“They (Naxalites) have earlier also spoken about it (peace talks), but had put several
terms and conditions. Maoists had presented conditions like security forces should
remain inside camps for six months and no new camps of security forces should be
set up.

“All such demands do not make any sense and cannot be considered. Now, they have
said in their letter (statement) that they will declare a ceasefire. There is no issue of a
ceasefire. I cannot understand how dialogue will take place with such terminology,”
the Deputy CM said.

Naxalites should shun violence and join the national mainstream, Sharma insisted.

The deputy CM emphasised on all-round development of the state’s Bastar region,
where Left-wing extremists are active.

“We want the menace to end and development to take place in every village of Bastar
region,” Sharma insisted and asked Naxals to send a representative if they are serious
about holding peace talks with the government.
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Queried whether the government will form a committee for peace talks with the
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The Maoists’ press note, originally released in Telugu, said the Centre and the
government of the state (facing the menace of Naxal violence) have jointly launched
an operation ‘Kagar’ against what they call a “revolutiod P THbRe o8I .

The central and state governments have intensified counter-insurgency operations,
particularly in Chhattisgarh, and more than 400 Maoists have been killed in the last
15 months, it said.
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89 ANNEXURE A/8 203

File No.: J-11011-86-2008-1A-II(I)
Government of India
Ministry of Environment, Forest and Climate Change
IA Division
kkk

Dated 16/12/2024

To,

M/s. SUPER SMELTERS LIMITED

2nd Floor, Premlata, 39, Shakespeare Sarani, Kolkata (West Bengal) 700017, KOLKATA, WEST
BENGAL, 39, Shakespeare Sarani, 700017

Email: environment.jamuria@supershakti.in

Subject: Amendment in EC (EC letter- F. No.J-11011/86/2008-IA II (I) dated 12/02/2019 as amended on
07.08.2019) Issued for Expansion cum Modification of 0.85 MTPA Integrated Steel Plant with 184 MW
CPP by M/s Super Smelters Limited, located at Jamuria Industrial Estate in Village lkra, PO-
Mondalpur, Distt Paschim Bardhaman, West Bengal-Consideration of Amendment in EC. —
Amendment in Environmental Clearance— regarding.

Sir/Madam,
M/s Super Smelters Limited has made an online application vide proposal no.
IA/WB/IND1/504807/2024 dated 07.11.2024 along with the application in prescribed format - Form 4
(CAF, Form — I Part A, B and C) and Addendum EIA report sought for amendment in Environment
Clearance accorded by the Ministry vide F. No. J-11011/86/2008-IA 1I (I) dated 12.02.2019 and
subsequent amendment dated 07.08.2019, w.r.t. project land area reduction from 116.72 ha to 76 ha.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24A1005WB5666885A

(ii) File No. J-11011-86-2008-1A-TI(I)

(iii) Clearance Type Amendment in EC

(iv) Category A

3(a) Metallurgical Industries (ferrous and non
ferrous)

(vi) Sector Industrial Projects - 1

(v) Schedule No./ Project Activity

EC Amendment in Proposed expansion cum
modification of 0.85 MTPA Integrated Steel Plant
with 184 MW CPP at Jamuria Industrial Estate in
Village Ikra, PO-Mondalpur, Distt Paschim
Bardhaman, West Bengal by M/s Super Smelters
Limited

(viii) Location of Project (District, State) PASCHIM BARDHAMAN, WEST BENGAL

(vii) Name of Project

IA/WB/IND1/504807/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 1 of 13
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(ix) Issuing Authority MoEF&CC
(x) EC Date 12/02/2019
(xi) Applicability of General Conditions NO

(xiii) Status of implementation of the project

3. The proposal cited above was considered in 69th meeting of EAC (Industry-1) held on 215t-220d November, 2024. The
minutes of the meeting and all the project documents are available on PARIVESH portal which can be accessed at
https://parivesh.nic.in.

Details submitted by the project proponent

4. M/s Super Smelters Limited had obtained Environment Clearance from Ministry for Proposed expansion cum
modification of 0.85 MTPA Integrated Steel Plant with 184 MW CPP at Jamuria Industrial Estate in Village Ikra, PO-
Mondalpur, Distt Paschim Bardhaman, West Bengal vide F. No. J-11011/86/2008-1A 11 (I) dated 12.02.2019.
Subsequently EC amendment was obtained vide letter dated 07.08.2019 for change in configuration of the pellet plant
from 1.20 MTPA (2x0.6 MTPA) to 1.20 MTPA (1x0.8 MTPA & 1x0.4 MTPA).

5. The instant proposal is for seeking Environment Clearance accorded by the Ministry vide F. No. J-11011/86/2008-1A 11
(D) dated 12.02.2019 and subsequent amendment dated 07.08.2019, w.r.t. project land area reduction from 116.72 ha to 76
ha as detailed below:

Reference in EC Condition EC condition after desired Reason
EC amendment

Para 4, Page 2[The total land required for the[The total land required for the projectDropping of 40.72 ha land due
of 11 project is 116.72 ha. is 76.0 ha. commercial and technical decision|

of dropping some unimplemented|
units.

Para 15, Page|It has been envisaged that anflt has been envisaged that an area of[33% of total modified area will be]
50f11 Jarea of 38.025 ha will be25.08 ha (33% of total project area)maintained as greenbelt inside plant]

developed as greenbelt aroundwill be developed as greenbelt around]premises.

project site to attenuate thejproject site to attenuate the noise

noise levels and trap the dustlevels and trap the dust generated due

generated due to the projectto  the  project  developmental

developmental activities. activities.

6. Justification for amendment: The company has proposed to drop 40.72 ha land which was earlier earmarked for
installation of some units, due to commercial and technical decisions of dropping the unimplemented units as per existing
granted EC. After amendment, total available area will be 76.0 ha (59.94 ha industrial use & 16.06 ha open areca for
expansion). The PP has further reported that they have parallelly proposed for Expansion of 0.85 MTPA Integrated Steel
Plant - DRI (0.672 MTPA to 1.395 MTPA), Pellet Plant (1.2 MTPA to 1.8 MTPA) along with installation of PGP plant
(30,000 Nm3/hr), IF (0.712 MTPA to 0.87733 MTPA) along installation of EAF; SAF (0.0908 MTPA to 0.148 MTPA)
{SiMn /FeCr-0.095495 MTPA OR FeMn/Pig Iron-0.148 MTPA OR FeSi-0.048384 MTPA OR SiCr-0.0756 MTPA} with
proposed 2X10 T EAF, 1 x 35 T AOD plant, 35 TPH Briquetting plant, CPP-WHRB (51 MW to 102 MW), existing
rolling mill (0.85 MTPA) & oxygen plant (3600 m3/hr); decreasing capacity of Coal washery (0.9 MTPA to 0.6 MTPA),
Iron ore beneficiation (2 MTPA to 1.1 MTPA) & CPP- FBC (133 MW to 72 MW) along with dropping of unimplemented
Sinter plant, MBF, Lime Plant, AOD & Coke Oven at Jamuria Industrial Estate in Village Mandalpur& Banali, PO-
Mondalpur, District Paschim Bardhaman, West Bengal for which Standard ToR has been granted on 20.10.2024. As per
Para 5 of the ToR letter states “.......In view of the above, PP shall apply and obtain EC amendment in respect of the
previous EC dated 12-02-2019, at the earliest, to account for the land related changes. The EC appraisal of the project
shall be subject to the submission of above-referred EC amendment to be obtained by PP and submitted along with EC

IA/WB/IND1/504807/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 2 of 13
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application” for which the company is requesting for amendment in the existing EC.

7. Tt is reported that there is no violation under EIA, 2006/court case/show cause/direction related to the project under
consideration.

8. During the meeting, based on the deliberations made by the Committee, the project proponent vide letter dated
26.11.2024 through email dated 26.11.2024, submitted the revised budget to address PH issues and socio-economic issues.
PP has reported that as per the existing EC dated 12.02.2019, the total project cost is Rs. 2800.59 Crores and the total PH
action plan budget allocated is Rs. 12.75 Crores. At present, the company has installed some units and dropped some
units; accordingly, the revised project cost as per current scenario is Rs. 1700 Crores. As per the discussions held during
the EAC meeting, the company has revised the existing PH action plan cost from Rs. 12.75 Crores to Rs. 25.5 Crores
(1.5% of total project cost of Rs. 1700 Crores as per current scenario). Out of this Rs. 25.5 Crores, the company has
already spent Rs. 11.37 Crores as part of existing expansion proposal. As per the discussions held during the EAC
meeting, the company has planned to spend the balance Rs. 14.13 Crores in next 5 years. The detailed breakup of the PH
budget is given at Annexure I

9. The Committee noted the following:

i. M/s Super Smelters Limited had obtained Environment Clearance from Ministry for Proposed expansion cum
modification of 0.85 MTPA Integrated Steel Plant with 184 MW CPP at Jamuria Industrial Estate in Village lkra, PO-
Mondalpur, Distt Paschim Bardhaman, West Bengal vide F. No. J-11011/86/2008-IA II (I) dated 12.02.2019.
Subsequently EC amendment was obtained vide letter dated 07.08.2019 for change in configuration of the pellet plant
from 1.20 MTPA (2x0.6 MTPA) to 1.20 MTPA (1x0.8 MTPA & 1x0.4 MTPA).

ii. The instant proposal is for seeking Environment Clearance accorded by the Ministry vide F. No. J-11011/86/2008-1A 11
(D) dated 12.02.2019 and subsequent amendment dated 07.08.2019, w.r.t. project land area reduction from 116.72 ha to 76
ha as detailed in relevant para above. EAC opined PP that while dropping/ handing over the extra land, it shall explore not
changing the existing land-use as approved by the Government. PP shall desist from selling the land for commercial
purpose other than the Land-use established by the government in that area.

iii. The company has proposed to drop 40.72 ha land which was earlier earmarked for installation of some units, due to
commercial and technical decisions of dropping the unimplemented units as per existing granted EC. After amendment,
total available area will be 76.0 ha (59.94 ha industrial use & 16.06 ha open area for expansion). The PP has further
reported that they have parallelly proposed for Expansion of 0.85 MTPA Integrated Steel Plant - DRI (0.672 MTPA to
1.395 MTPA), Pellet Plant (1.2 MTPA to 1.8 MTPA) along with installation of PGP plant (30,000 Nm3/hr), IF (0.712
MTPA to 0.87733 MTPA) along installation of EAF; SAF (0.0908 MTPA to 0.148 MTPA) {SiMn /FeCr-0.095495
MTPA OR FeMn/Pig Iron-0.148 MTPA OR FeSi-0.048384 MTPA OR SiCr-0.0756 MTPA} with proposed 2X10 T EAF,
1 x 35 T AOD plant, 35 TPH Briquetting plant, CPP-WHRB (51 MW to 102 MW), existing rolling mill (0.85 MTPA) &
oxygen plant (3600 m3/hr); decreasing capacity of Coal washery (0.9 MTPA to 0.6 MTPA), Iron ore beneficiation (2
MTPA to 1.1 MTPA) & CPP- FBC (133 MW to 72 MW) along with dropping of unimplemented Sinter plant, MBF, Lime
Plant, AOD & Coke Oven at Jamuria Industrial Estate in Village Mandalpur& Banali, PO-Mondalpur, District Paschim
Bardhaman, West Bengal for which Standard ToR has been granted on 20.10.2024. As per Para 5 of the ToR letter states
“......In view of the above, PP shall apply and obtain EC amendment in respect of the previous EC dated 12-02-2019, at
the earliest, to account for the land related changes. The EC appraisal of the project shall be subject to the submission of
above-referred EC amendment to be obtained by PP and submitted along with EC application” for which the company is
requesting for amendment in the existing EC.

iv. The EAC deliberated on the justification provided by the project proponent and found it satisfactory in the instant case.

v. The EAC deliberated on the written submission of the project proponent and found it satisfactory.

Recommendations of the Committee

10. After deliberations, the Committee recommended the proposal subject to uploading the written submission on portal
for amendment of EC granted vide F.No. J-11011/86/2008-IA II (I) dated 12.02.2019 and subsequent amendment dated
07.08.2019, w.r.t. project land area reduction from 116.72 ha to 76 ha as detailed in relevant para above. The other terms
and conditions of the EC letter dated 12.02.2019 and amendment dated 07.08.2019 shall remain the same.

IA/WB/IND1/504807/2024 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 3 of 13
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11. The MoEF&CC has examined the proposal in accordance with the Environment Impact Assessment (EIA)
Notification, 2006 & further amendments thereto and after accepting the recommendations of the Expert Appraisal
Committee (Industry-1 Sector) hereby decided to grant amendment in EC vide F.No. J-11011/86/2008-1A 1II (I) dated
12.02.2019 and subsequent amendment dated 07.08.2019, w.r.t. project land area reduction from 116.72 ha to 76 ha as
detailed in relevant para above. The other terms and conditions of the EC letter dated 12.02.2019 and amendment dated
07.08.2019 shall remain the same.

12. The Ministry reserves the right to stipulate additional conditions, if found necessary at subsequent stages and the
project proponent shall implement all the said conditions in a time bound manner. The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditions is not found satisfactory.

13. Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.

14. This issues with approval of the competent authority.

Dinesh Runiwal

Scientist ‘F’/ Director
Tel:011- 20819289
Email: d.runiwal@gov.in

Copy To

1. The Secretary, Department of Environment, Government of West Bengal, Secretariat Kolkata.

2. The Secretary, Department of Forests, Government of West Bengal, Kolkata.

3. The Director General of Forest, Ministry of Environment, Forest and Climate Change, New Delhi.

4. The Principal Chief Conservator of Forests, Government of West Bengal, Block LA, 10A Sector-III, Salt Lake City,
Kolkata-700098.

5. The Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment, Forest and Climate
Change, IB-198, Sector-II, Salt Lake City, Kolkata — 700106

6. The Member Secretary, Central Pollution Control Board, CBD-Cum-Office Complex, East Arjun Nagar, New Delhi-
110 032.

7. The Member Secretary, West Bengal State Pollution Control Board, Paribesh Bhawan, 10A- Block LA, Sector —III, Salt
Lake City, Kolkata — 700 098.

8. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh Road Area, New Delhi
110001.

9. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi.

10. District Collector, Paschim Bardhaman District, West Bengal.

11. Guard File/Monitoring File/Website/Record File/ Parivesh Portal

Dinesh Runiwal
Scientist ‘F’/ Director

Annexure 1

Additional EC Conditions
NA
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The detailed breakup of the PH budget is as follows:
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ANNEXURE A/9 [Colly]

STANDARD TERM S OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTSACTIVITIESREQUIRING ENVIRONMENT CLEARANCE

3(a):STANDARD TERMS OF REFERENCE FOR CONDUCTING

1)
2)

3)

ENVIRONMENT [IMPACT ASSESSMENT STUDY FOR
METALLURGICAL INDUSTRIES (FERROUS & NON FERROUS)
PROJECTS AND INFORMATION TO BE INCLUDED IN EIA/EMP
REPORT

STANDARD TERM SOF REFERENCE (TOR)

Executive Summary

Introduction

i Details of the EIA Consultant including NABET accreditation
ii. Information about the project proponent

iii.  Importance and benefits of the project

Project Description

i Cost of project and time of completion.

ii. Products with capacities for the proposed project.

iii.  If expansion project, details of existing products with capacities and whether adequate land
isavailable for expansion, reference of earlier EC if any.

iv.  List of raw materials required and their source along with mode of transportation.

V. Other chemicals and materials required with quantities and storage capacities

vi.  Details of Emission, effluents, hazardous waste generation and their management.

vii.  Requirement of water, power, with source of supply, statusof approval, water balance diagram,
man-power requirement (regular and contract)

viii. Process description along with major equipments and machineries, process flow sheet
(quantative) from raw material to products to be provided

iXx.  Hazard identification and details of proposed safety systems.
X. Expansion/modernization proposals:

a. Copy of al the Environmental Clearance(s) including Amendments thereto obtained for
the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of the
latest Monitoring Report of the Regional Office of the Ministry of Environment and Forests
as per circular dated 30th May, 2012 on the status of compliance of conditions stipul ated
in al the existing environmental clearances including Amendments shall be provided. In
addition, status of compliance of Consent to Operate for the ongoing lexisting operation
of the project from SPCB shall be attached with the EIA-EMP report.
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STANDARD TERM SOF REFERENCE (TOR) FOR EIA/EMPREPORT FOR PROJECTY
ACTIVITIESREQUIRING ENVIRONMENT CLEARANCE

4)

5)

b. In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and
Consent to Operate (in case of units operating prior to EIA Notification 2006, CTE and
CTO of FY 2005-2006) obtained from the SPCB shall be submitted. Further, compliance
report to the conditions of consents from the SPCB shall be submitted.

Site Details

vi.

Vii.

Viil.

Xi.

Xii.

Xiii.

Location of the project site covering village, Taluka/Tehsil, District and State, Justification
for selecting the site, whether other sites were considered.

A toposheet of the study area of radius of 10km and site location on 1:50,000/1:25,000 scale
on an A3/A2 sheet. (including all eco-sensitive areas and environmentally sensitive places)

Details w.r.t. option analysis for selection of site
Co-ordinates (lat-long) of all four corners of the site.
Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage area, plant
area, greenbelt area, utilities etc. If located within an Industrial area/Estate/Complex, layout
of Industrial Areaindicating location of unit within the Industrial area/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

Landuse break-up of total land of the project site (identified and acquired), government/
private - agricultural, forest, wasteland, water bodies, settlements, etc shall be included. (not
required for industrial area)

A list of major industries with name and type within study area (10km radius) shall be
incorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be included.

Details of Drainage of the project upto 5km radius of study area. If the site is within 1 km
radius of any major river, peak and lean season river discharge as well as flood occurrence
frequency based on peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be provided. (mega green field
projects)

Status of acquisition of land. If acquisition is not complete, stage of the acquisition process
and expected time of complete possession of the land.

R&R detailsin respect of land in line with state Government policy

Forest and wildliferelated issues (if applicable):

Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department. (if applicable)

L anduse map based on High resol ution satelliteimagery (GPS) of the proposed sitedelineating
the forestland (in case of projectsinvolving forest land more than 40 ha)
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STANDARD TERM S OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR

PROJECTSACTIVITIESREQUIRING ENVIRONMENT CLEARANCE

6)

Vi.

Status of Application submitted for obtaining the stage | forestry clearance along with latest
status shall be submitted.

Theprojectsto belocated within 10 km of the National Parks, Sanctuaries, Biosphere Reserves,
Migratory Corridors of Wild Animals, the project proponent shall submit the map duly
authenticated by Chief Wildlife Warden showing these features vis-a-vis the project location
and the recommendations or comments of the Chief Wildlife Warden-thereon

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule | fauna, if any existsin the study area

Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972, to the
Standing Committee of the National Board for Wildlife

Environmental Status

Vi.

Vil.

viii.

Xi.

Determination of atmospheric inversion level at the project site and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and direction
and rainfall.

AAQ data (except monsoon) at 8 locations for PM10, PM2.5, SO2, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be based
CPCB guidelines and take into account the pre-dominant wind direction, population zone
and sensitive receptorsincluding reserved forests.

Raw data of all AAQ measurement for 12 weeks of al stations as per frequency given in the
NAQQM Notification of Nov. 2009 along with - min., max., average and 98% values for
each of theAAQ parametersfrom dataof all AAQ stations should be provided as an annexure
to the EIA Report.

Surface water quality of nearby River (100m upstream and downstream of discharge point)
and other surface drains at eight locations as per CPCB/MoEF& CC guidelines.

Whether the site falls near to polluted stretch of river identified by the CPCB/MoEF& CC, if
yes give details.

Ground water monitoring at minimum at 8 locations shall be included.
Noise levels monitoring at 8 locations within the study area.
Soil Characteristic as per CPCB guidelines.

Traffic study of thearea, type of vehicles, frequency of vehiclesfor transportation of materials,
additional traffic due to proposed project, parking arrangement etc.

Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species. If Schedule-
| fauna are found within the study area, a Wildlife Conservation Plan shall be prepared and
furnished.

Socio-economic status of the study area.
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STANDARD TERM SOF REFERENCE (TOR) FOR EIA/EMPREPORT FOR PROJECTY
ACTIVITIESREQUIRING ENVIRONMENT CLEARANCE

7)  Impact and Environment Management Plan

Vi.

Vii.

viii.

Xi.

Xii.

Assessment of ground level concentration of pollutants from the stack emission based on
site-specific meteorological features. In case the project is located on a hilly terrain, the
AQIP Modelling shall be done using inputs of the specific terrain characteristics for
determining the potential impacts of the project onthe AAQ. Cumulativeimpact of all sources
of emissions (including transportation) on the AAQ of the area shall be assessed. Details of
the model used and the input data used for modelling shall aso be provided. The air quality
contours shall be plotted on a location map showing the location of project site, habitation
nearby, sensitive receptors, if any.

Water Quality modelling - in case of discharge in water body

Impact of thetransport of the raw material s and end products on the surrounding environment
shall be assessed and provided. In this regard, options for transport of raw materials and
finished products and wastes (large quantities) by rail or rail-cum road transport or conveyor-
cum-rail transport shall be examined.

A note on treatment of wastewater from different plant operations, extent recycled and reused
for different purposes shall beincluded. Complete schemeof effluent treatment. Characteristics
of untreated and treated effluent to meet the prescribed standards of discharge under E(P)
Rules.

Details of stack emission and action plan for control of emissions to meet standards.
Measures for fugitive emission control

Details of hazardous waste generation and their storage, utilization and management. Copies
of MOU regarding utilization of solid and hazardous waste in cement plant shall also be
included. EMP shall include the concept of waste-minimization, recycle/reuse/recover
techniques, Energy conservation, and natural resource conservation.

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A detailed
plan of action shall be provided.

Action plan for the green belt development plan in 33 % areai.e. land with not less than
1,500 trees per ha. Giving details of species, width of plantation, planning schedule etc. shall
be included. The green belt shall be around the project boundary and a scheme for greening
of the roads used for the project shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and also to
use for the various activities at the project site to conserve fresh water and reduce the water
reguirement from other sources.

Total capital cost and recurring cost/annum for environmental pollution control measures
shall be included.

Action plan for post-project environmental monitoring shall be submitted.
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STANDARD TERM S OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR

PROJECTSACTIVITIESREQUIRING ENVIRONMENT CLEARANCE

8)

9)

10)

11)

Xii.

Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency
Management Plan including Risk Assessment and damage control. Disaster management
plan should be linked with District Disaster Management Plan.

Occupational health

Plan and fund all ocation to ensure the occupational health & safety of all contract and casual
workers

Details of exposure specific health status eval uation of worker. If theworkers health isbeing
evaluated by pre designed format, chest x rays, Audiometry, Spirometry, Vision testing (Far
& Near vision, colour vision and any other ocular defect) ECG, during pre placement and
periodical examinations give the details of the same. Details regarding last month analyzed
data of above mentioned parameters as per age, sex, duration of exposure and department
wise.

Details of existing Occupational & Safety Hazards. What are the exposure levels of hazards
and whether they are within Permissible Exposure level (PEL). If these are not within PEL,
what measuresthe company has adopted to keep them within PEL so that health of theworkers
can be preserved,

Annual report of heath status of workers with specia reference to Occupational Health and
Safety.

Corporate Environment Policy

Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process/ procedures to bring
into focus any infringement / deviation / violation of the environmental or forest norms /
conditions? If so, it may be detailed in the EIA.

What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

Doesthe company have system of reporting of non compliances/ violations of environmental
norms to the Board of Directors of the company and / or shareholders or stakeholders at
large? This reporting mechanism shall be detailed in the EIA report

Detailsregarding infrastructure facilities such as sanitation, fuel, restroom etc. to be provided to the
labour force during construction as well as to the casual workers including truck drivers during
operation phase.

Enterprise Social Commitment (ESC)

Adeguate funds (at least 2.5 % of the project cost) shall be earmarked towards the Enterprise
Social Commitment based on Public Hearing issues and item-wise details along with time
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STANDARD TERM SOF REFERENCE (TOR) FOR EIA/EMPREPORT FOR PROJECTY
ACTIVITIESREQUIRING ENVIRONMENT CLEARANCE

12)

13)

1)

2)

3
4)
5)
6)
7)
8)
9)
10)

11)
12)
13)

14)

15)
16)
17)
18)

bound action plan shall beincluded. Socio-economic devel opment activitiesneed to be elaborated
upon.

Any litigation pending against the project and/or any direction/order passed by any Court of Law
against the project, if so, details thereof shall also be included. Has the unit received any notice
under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of Air and Water
Acts? If so, details thereof and compliance/ATR to the notice(s) and present status of the case.

A tabular chart with index for point wise compliance of above TOR.

SPECIFIC TERMS OF REFERENCE FOR EIA STUDIES FOR
METALLURGICAL INDUSTRIES(FERROUS& NON FERROUS)

Complete processflow diagram describing each unit, its processes and operations, along with material
and energy inputs & outputs (material and energy balance).

Details on blast furnace/ open hearth furnace/ basic oxygen furnace/ladle refining, casting and
rolling plants etc.

Details on installation/activation of opacity meters with recording with proper calibration system
Details on toxic metals including mercury, arsenic and fluoride emissions

Details on stack height requirement for integrated steel

Details on ash disposal and management -Non-ferrous metal

Complete process flow diagram describing production of lead/zinc/copper/ aluminium, etc.

Raw materials substitution or elimination

Details on smelting, thermal refining, melting, slag fuming, and Waelz kiln operation

Detailson Holding and de-gassing of molten metal from primary and secondary aluminum, materials
pre-treatment, and from melting and smelting of secondary aluminium

Details on solvent recycling
Details on precious metal s recovery

Details on composition, generation and utilization of waste/fuel gases from coke oven plant and
their utilization.

Details on toxic metal content in the waste material and its composition and end use (particularly of
slag).

Trace metals Mercury, arsenic and fluoride emissions in the raw material.

Trace metals in waste material especially slag.

Plan for trace metal recovery

Trace metals in water
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STANDARD TERM S OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTSACTIVITIESREQUIRING ENVIRONMENT CLEARANCE

1).

2).

3).

4).

5).

6).
7).
8).
9).

10).

ADDITIONAL TORFORINTEGRATED STEEL PLANT

Iron ore/coal linkage documents along with the status of environmental clearance of iron ore and
coal mines

Quantum of production of coal and iron ore from coal & iron ore mines and the projects they cater
to. Mode of transportation to the plant and its impact

For Large ISPs, a3-D view i.e. DEM (Digital Elevation Model) for the areain 10 km radius from
the proposal site. MRL details of project site and RL of nearby sources of water shall be indicated.

Recent land-use map based on satelliteimagery. High-resol ution satelliteimage datahaving 1m-5m
spatial resolution like quickbird, Ikonos, IRS P-6 pan sharpened etc. for the 10 Km radius areafrom
proposed site. The same shall be used for land used/land-cover mapping of the area.

Respirable Suspended particulate matter (RSPM) present in the ambient air must be analysed for
source analysis - natural dust/RSPM generated from plant operations (trace elements). The RSPM
shall also be analysed for presence of poly-aromatic hydrocarbons (PAH), i.e. Benzene soluble
fraction, where applicable. Chemical characterization of RSPM and incorporating of RSPM data.

All stock pileswill haveto be on top of astable liner to avoid leaching of materialsto ground water.
Plan for theimplementation of the recommendations madefor the steel plantsinthe CREP guidelines.
Plan for slag utilization

Plan for utilization of energy in off gases (coke oven, blast furnace)

System of coke quenching adopted with justification.

* kK
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FOREWORD

Green vegetal cover is not only pleasing to the eyes but also beneficial in many ways
such as conservation of bio-diversity, retention of soil moisture. recharge of groundwater
and moderation of micro-climate. Yet another important role of vegetal cover, which is
not well recognised. relates to containmnent of pollution. Besides acting as a carbon sink,
certain species of plants can even absorb the pollutants while others can thrive in polluted
armosphere.

Raising of green belts with right types of species can serve as a useful buffer to
contain the menace of pollution from different sources. With this in view. a study was
commissioned by the Central Pollution Control Board (CPCB) for enlisting the. plant
species sutted to various bio-climatic conditions. The study was also intended to evolve a
theoretical model for design and development of green belt for optimum attenuation of air
polluuon. Apart from morphological features affecting the plant response to pollutants. the
other important considerations in optimisation of green belt development include : distance
trom the source of poliution and dispersion of pollutants under ditterent aimospheric
stability conditions. An exercise was also made to identify the species which are suitable for
revegetation ot mine spoils, degraded habitats and stabilisation of tly ash dumps.

The report provides a mathematical mode! to optimise the. specifications of a green
belt. The report also contains a list ot 200 species recommended tor raising of green belt
under specific bio-climatic regimes.

| am thankful to Prof. S. B.Chapekar. University ot Pune, Shri R. K. Kapur.
Nuclear Power Corporation, Mumbai, Shri V. K. Gupta, Atomic Energy Regulatory Board.
Mumbai and the team of my colleagues including Dr. B. Sengupta. Shri Laltt Kapus. Dr
Sajeev Paliwal and Shri M. K. Gupta tor their collective efforts in bringing out the
publication.

Based on the inpuis provided by CPCB and information contained in this report. a
scheme for raising green belt for pollution abatement and environmental improvement has
been launched 1 Tamil Nadu.

We hope, the guidelines and information contained in this report will be useful to all

concermed “with environmental cleaning through greening™
/QKZ___

(Dilip Biswas)

‘Parivesh Bhawan', CBD cum Oftice Complex. East Arjun Nagar Dattu-110 032
Grams ‘CLEENVIRON" Fax [ (011) 2284948 Telex ' 031-66440 PCON IN e-mail - cpct ¥ alpha nic in
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EXECUTIVE SUMMARY

Chapter 1 : Introduction

Green belts are recommended for containment of air pollution in the human environment,
especially in industrial and urban environs. Improvement of aesthetics is a bonus derived
through the presence of greenery in these areas.

Chapter 2 : Plant-Pollutant Interactions

Advantages notwithstanding, green plants are not a panacea for the environmental ilis. As
living organisms, plants have their limits to tolerate toxicity of air pollutants and to function as
poilution ameliorants. Nature and levels of sensitivities of plant species towards
anthropogenic air pollutants, are discussed.

Chapter 3 : Theoretical Models for Development of Green Belts

Green belt as a back-up to technological pollution abatement measures could substantially
reduce pollution hazard. Mathematical mode! to optimize dimensions of green belts Is
presented and explained here.

Chapter 4 : Agro-climatic Zones of India

A vast country encompasses a variety of agro-cimates suitable for different types ot plant
species. Zones and subzones of India are described. along with their soil types (as
Appendix A) to assist in selecting plant species for cultivation. suitable to agro-climates.

Chapter 5 : Choice of Plants for Green Belts

Plant species suitable for removal of particuiate matter and gaseous pollutants differ in their
morphological characteristics. Sizes and shapes of crowns periodic phenomena like leaf-
shedding, also contribute to plant efficiency for pollution abatement. Discussion on these
points 1s followed by description of a large number of plant species (n Appendix 8)
stressing characters useful for sorption of pollutants. Combining information in chapters 4
and 5, zonewise lists of plants recommended for green belts are presented (in Appendix C).

Chapter 6 : Stabilization of Fly-ash with Plants
Coal is likely to be used on an increasing scale for power generation, and will lead to

aggravation of pollution problem due to fiy-ash. Stabilisation of ash with plants provides
aviable solution. Strategies for achieving the same, are discussed in this chapter.
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CHAPTER-1

INTRODUCTION

Most of the human activities generate pollution of one or other types and  different
magnitudes, to which ali the organisms are exposed. More often than not, exposures to
some pollution types are considered unavoidable. Resistance of organisms help them
overcome the hazards caused by such exposures. At the same time, organisms, especially
animals tend to avoid, or move away, from pollution. By avoidance or by tolerance
organisms struggle and survive in polluted environments.

Such survival however, is hardly desirable and has limitations, in terms of heaith and vitality
of organisms. Hence. it is imperative that pollution is controlled at the source itself.
Numerous mechanical devices are available for controlling poliution at the process level
itself. Some trace amount however, is still likely to get released. This 1s especially true of air
pollutants from thermal power plants, swelling and refining processes, autoexhausts, mining
and quarrying, etc It is often stated that zero pollution process is only hypothetical. With
more than 93% efficiency of pollution abatement machinery, some amount of pollution sti
gets released in the atmosphere. Such pollution too is of wide occurrence.

Green belts are thought to be effective in such scenarios. where green plants form a surface
capable of sorbing air pollutants and forming sinks for pollutants. Leaves with their vast area
In atree crown, sorbs pollutants on their surface, thus effectively reduce their concentrations
in the ambient air. Often, the sorbed pollutants are incorporated in metabolic stream and
thus the air is punfied. Plants grown in such a way as to function as pollutant sinks are
collectively referred to as green belts. »

An important aspect of a green belt. some times overlooked, is that the plants constituting
green belts are living organisms, with limits to their tolerance towards air pollutants. As a
result, crossing the threshold limits in terms of pollution load, would fead to injury to piants
causing death of tissues and reducing their absorption potential. Sink efficiency of unheaithy
and dead tissues and leaves is known to be extremely low, thus defeating the very purpose
of a green belt. In short, a green belt is effective as pollution sink only within the tolerance
limits of constituent plants.

Species of plants are studied for therr relative sensitivities towards different air pollutants.

Thus, we recognise species sensitive to SO», species sensitive to Os, or sensitive to HF,
etc. In terms of tolerances however, & is difficult to identify species that are selectively

tolerant to pollutant species. Statements like HF-sensitive gladiolus is tolerant to SO, is
obviously not accurate. Moreover, an industrial or urban scene invariably consists of
several pollutants rather than a single pollutant.  Pollution sinks hence, am at cultivating
plants that are tolerant to air pollutants in general, rather than tolerant to SO, to HF, or to
Os, etc  Scattering of a few known sensitive plants, (including selectively sensitive species)

within a green belt however, do carry out an impcrtant function of indicating the presence of
pollutants which the tolerants would not indicate.

Two types of approaches are recognised while designing green belts - i) Source oriented
2
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approach and ii) receptor- oriented approach. Both these approaches have their own
advantages and limitations. It is generally felt that the first approach is advantageous
where a single industry is situated and the pollutants emitted by the same are sought to be
contained. The latter approach is desirable in urban- industrial complexes with multiple
sources of pollution in an industrial - urban mix. A very large proportion of polluted areas in
this country, where human settiements are intricately mixed with industries, form examples
deserving the second approach for green beit designing.

Whereas, it is easy to state that tolerant plant species should form green belts, it is very
difficult to state confidently about several other aspects about the beits, e.g. i) which
bio-geographic regions of the country are suitable for what plant species i) what extent soil
quality contributes to the sources (or otherwise) of growth of plants in the beilts, iii) what
should be the distance, width and height of the belt with reference to pollution source, iv)
what I1s the ideal density of plant crowns, and v) what are the limits of pollution dosages
upto which green belts would function optimally. Attempts are made in the following
chapters, to seek answers to these questions, on the basis of our present knowledge in this
field. itis felt that experience gained from functioning of green belts being planned in the
country, would give reliable answers.

Apart from functioning as pollutant sinks, green belts would provide other benefits like
aesthetic improvement and providing possible habitats for birds and animals, thus re-

creating hospitable nature in an otherwise drab urban- industrial scene. One of the worst
examples of the latter type of scene is provided by deposits of coal-ash from thermal power
plants. The problem is on the fise in the country, where coal is a fuel long-lasting surety of

availability. Covering of ash using plants - another type of green belt is recommended to
overcome the hazards posed by ash. The last chapter in this report is devoted to the

problem of ash stabilization and making ash-dumps environmentally acceptabie.
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CHAPTER-2

PLANT - POLLUTANT INTERACTIONS

A large amount of information has been generated about the nature of plant-pollution
interactions; very little authentic information in Indian context has been generated about the
role of plants in absorption of air pollutants. Most of the information available is from
"Forest Vegetation as a Sink for Gaseous Contaminants® (Smith, 1881). As per the
discussion therein, even sensitive plants like alfalfa have been used for estimation of sink
efficiency of plants.

Another point to ponder is about the areas where green belts should be set up. Obviously
since a green belt is expected to neutralize pollutants, their location should aim at screening
off the source of poliutants from society. Areas around industrial establishments, residential
areas and roadsides, shouid be the ones targetted for green beits.

Plants are living organisms and hence are prone to suffer toxicity of air pollutants like any
other organism.  Still, they are expected to scavenge pollutants from the ambient air
through the limited capacity they possess for sorption, and neutralize the absorbed
pollutants. Major primary pollutants of industrial origin are considered here

The philosophy 1s that when primary pollutants are taken care of, formation of secondary
pollutants will not reach menacing proportions. Primary pollutants of concern are - SOz
HF NOx CO, COz, NHj, H:S, CI SPM and organics. Industrial and man - made sources
of these pollutants are given in Table-2.1. Common secondary pollutants are also included
in the same Table,

Since the project aims at mitigation of air pollutants with plants, discussion here is confined
to air pollutant interactions with plants. Other forms of life are not considered. Mode of
absorption of a pollutant by plants and fate of the pollutant inside plant body are given. Rate
at which a pollutant is absorbed. total amount that can be absorbed and form of the
poliutant in which it ends inside the plant, determine the success of the scavenging
process. It is known that when pollutant is absorbed at a rate higher than the rate of its
assimilation, accumulation takes place, resulting in plant injury and ineffectiveness of the
green belt.

S0 : Though several oxides of sulphur may be the result of industrial processes, SOz is
considered to be the most important one. Background level of SOz in the atmosphere Is
0.001 ug L™ or less (Kellogg et. al.. 1972). About 10° million metric tons (mmt) of SO; are
estimated to be added to the earth’s atmosphere every year (Helbwachs, 1983).

Quantities of SO; liberated by different types of industnes, are given in Table-2.2. Emission
of SO; by different types of fuels is given in Table-2.3. In India, SO, emission was 6.76
mmt in 1979 and is expected to reach 13.19 mmt by the turn of this century (Kumar and
Upadhyay, 1981)}.

SOz enters plants mainly through the stomatal apertures. Cuticle and wax on leaf
4
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epidermis and suberin on stem being impervious, more than 95% of the pollutant enters a
plant through the routes of gaseous exchange. Hence stomata, their structure, position
and functions are important in the entry of gas in a leaf. Once inside the leaf, it passes into
the intercellular spaces of mesophyll and gets absorbed on the wet cell-walls to finally
diffuse gradually into the cell sap (Knabe, 1976). Whereas absorption of SOz by mesophyll
tissue of a leaf 1s proportional to the stomatal conductance (Winner and Mooney, 1980),
diffusion of SOz into cell sap is a function of its water solubility, which s fairly high
(Table-2.4).

Chemical reactions leading to leaf injury or absorption of S from SO: into the metabolic
stream have been described variously. A widely accepted view is that SOz inside leaf gets
oxidised to SO3, which in turn combines with water to form sulphuric acid.

i) 2 SOz + Oz ----- >2 303
i)  SOs3+ HzO -eeme> H:SO,

The acid thus formed, upsets the critical balance between inorganic and organic sulphur in
plants affecting several metabolic processes, leading to reduction in productivity. Slow
absorption of SOz on the other hand, especially when the rate of SOz absorption equates
the rate of S utilization as a nutrient, leads to improvement in productivity These
possibilities of diametricatly opposite effects on plant productivity due to SOz absorption,
are presented in Fig.2.1.

The adverse effect of SOz on chlorophyll pigments leading to reduced productivity may be
considered under two cellular pH conditions At pH 2.2to 35 the free H ions generated in
the cell from the splitting of H2SOs into SOs* and H*, displace the Mg?* from chlorophyil
molecule to degrade the latter into phaeophytin molecule, a non-photo- synthetic brown
pigment (Rao and Le Blanc, 1966). At pH above 3.5, SOz affects the thylacoid membrane
of chloroplast by causing oxidation of carotenoids through generation of Oz from HSOs
(Pieser and Yang, 1978). The unprotected chlorophyil molecule then s oxidised and lost

Free O2" also increases fevel of H2Oz in the presence of SOD (superoxide dismutase),
leading to oxidation of chlorophyll molecules. SOz 1s also considered to reduce
chlorophyllide synthesis, through its effects on ascorbic acid (Keller and Schwager, 1977).

Initial visual symptom of foliar injury caused by SO> is the formation of marginal and
interveinal chlorotic, bronzed or necrotic areas, starting with dark green or dull colouration,
with water-soaked appearance. Necrotic areas extend and are visible on both epidermal
surfaces. Older leaves having just attained full expansion are the most susceptible ones.

NOx : Three types of oxides of nitrogen are collectively referred as NOx. These are N2:O
(Nitrous oxide). NO (Nitric oxide) and NOz (Nitrogen dioxide). High temperature reactions
in the presence of air lead to oxidation of atmospheric nitrogen, giving rise to oxides of
nitrogen. Whereas background level of NOz is only 1.9 ug m™, that of N2O may be as high
as 450 ug m” (Urone, 1976).

On absorption in leaves across stomatal apertures, NOx react on cell walls to form HNOz
and HNOg, the former being more toxic. pH drop and reaction of acids with unsaturated

compounds causing isomerization and free radical formation, lead to toxicity. Nitrosamines
o
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are formed, cellular pH is lowered and acetate metabolism inhibited, leading to growth
suppression (Mudd, 1973; Taylor et al, 1975; Zeevart 1976).

Inury symptoms are visible as discoloured spots of gray-green or light brown colour
Bleached or necrotic spots in interveinal areas of leaves is a later development, appearing
as stripes In advanced stages.

NOx are not considered to be of major concern as phyto- toxicants, since several studies
suggest that levels sufficient to injure vegetation would be far above known or monitored
ambient levels. Importance of NO, in the atmosphere however, lies in the fact that they are
the raw material for formation of important secondary pollutants like Oa, Smog and PAN.

HE : Fluorine is a universally distributed element, hence is to be found in all places-soil,
water and air (Treshow, 1970). About 0-05 mgm“3 is present in air and in traces in
surface waters and in soil. Some parts of Rajasthan are reported to have unusually high
concentrations of the element in soils. Combustion of fossil fuels, smelting of ores like
bauxite and reduction of phosphatic rock in the manufacture of fetiizers, are some of the
industrial processes, responsible for release of HF In the atmosphere. Few to several
hundred pounds of fluorine Is released into the atmosphere every year, according to several
estimates (Treshow, 1970).

Fluoride enters leaf through stomata, and from the intercellular spaces of mesophyll,
diffuses into vascular tissues. [t moves along transpiration stream towards leaf tips and
margins where accumulation takes place. Due to absence of wvisible injury, such
accumulation goes unnoticed for long n some sensitive plants, injured tissues in tips and
margins have shown values of S0-200 ppm HF concentrations. In tolerant species visible
injury was not noticeable even at SO0 ppm concentration level,

Chlorosis of leaf tip is the first visibie injury.  With increasing accumulation, the injury may
extend along margins and inwards along veins. Injured brown or dead areas of leaves
become necrotic, leading to premature leaf fall (Weinstein, 1977).

CO and CO2 : Incomplete combustion of fuels including fossil fuels, leads to formation of
CO. Automobiles are the commonest source of CO. Ol refineries, metallurgical
operations etc are other sources of significance. Annual giobal input of this toxic gas is
estimated to be 6 billion tons (Seiler, 1974).

CO is not a phytotoxic gas. Green plants function as natural sinks for CO (or its readily
converted form, COz). Soil and oceans are also vast sinks for the gas Snce CO gets
gradully oxidized to COg, which is absorbed and utikzed by plants on large scale, and since
increase in COz concentration from its normal 300 ppm to higher levels are still non-toxic to
plants, CO or CO: are not treated as serious phyto-toxicants.

NHs : Decompostion of organic matter of different origins including excreta, fertilizer

breakdown, coal combustion and releases from industries lead to pollution by ammonia,
Though localized, ambient concentrations of 20 pphm have been recorded (Choiak, 1952).
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The Chairman
State Pollution Control Board/Pollution Control Committee
(As per the list)

Sub: Directions under section 18(1)(b) of the Water (Prevention & Control of Pollution)
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 regarding
harmonization of classification of industrial sectors under Red, Orange, Green,
White and Blue categories.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under the
Water (Prevention and Control of Pollution) Act, 1974, is to coordinate activities of the State
Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the CPCB is to provide technical assistance and guidance to SPCBs and
PCCs; and '

WHEREAS, it was brought to the notice of CPCB, that different SPCBs/PCCs were
following different criteria for the classification of industrial sectors under different categories.
Therefore, in 2012, to have uniformity in classification throughout the country, CPCB vide
letter no. B-29012/1/2012/ESS/1526-1563, dated 04.06.2012 issued directions under section
18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt and implement
standardized list of Red, Orange and Green categories of industries; and

WHEREAS, in 2016, the Central Pollution Control Board (CPCB) developed a scoring
methodology based on the Pollution Index (PI) to harmonize the criteria for classification of
industrial sectors. The PI is determined based on Precautionary Principle- by evaluating
potential of water pollution, air pollution, and hazardous waste generation from particular
sector. CPCB vide letter no. B-29012//ESS(CPA)/2015-16, dated 07.03.2016 issued directions
under section 18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt
and implement revised classification. SPCBs/PCCs were also directed to categorize any new
or left over sectors at their level by constituting a Committee and following the methodology
prescribed by CPCB; and
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WHEREAS, CPCB vide letter no. B-29016/ROGW/IPC-VI1/2020-21, dated
30.04.2020, issued directions under section 18(1)(b) of the Water Act, 1974 and the Air Act,
1981 to SPCBs/PCCs regarding segregated list of non-industrial sectors (activities/ facilities/
infrastructure/ services) such as sewage treatment plants, healthcare facilities, hotels, building
and construction projects, airports, highways etc. Further, CPCB also classified few additional
sectors from time to time; and

WHEREAS, based on the experience gained over the years in Pollution Index
calculation, use of cleaner fuels like PNG/CNG etc., adoption of cleaner technology resulting
in reduced emission/wastewater generation, a need was felt to revisit the classification
methodology of 2016; and

WHEREAS, during July 2023, CPCB prepared a “Draft Report on Classification of
Industrial Sectors into Red, Orange, Green and White Categories: A Tool for Progressive
Environmental Management” which was uploaded on CPCB website for secking

comments/suggestions of the stakeholders/public on the same. The draft report was also
circulated to SPCBs/PCCs/MoEF&CC for comments; and

WHEREAS, CPCB vide office order dated 26.09.2023 constituted a committee to
critically examine and analyse the comments/suggestions and to make recommendations for
suitable incorporation in the finalizing the methodology and classification; and

WHEREAS, based on the stakeholders’ comments, a need was felt to
promote/incentivize units for adopting measures resulting in better environmental
performance. Additionally, a requirement was also felt for separate category — Blue Category-
for essential environmental services for management of environmental pollution arising from
domestic/household activities. Accordingly, CPCB prepared an “Addendum and substitution
thereto in Draft Report on Classification of Sectors into Red, Orange, Green, White and Blue
Categories”, which was shared with SPCBs/PCCs and also uploaded on CPCB website on
11.07.2024 for seeking inputs/comments; and

WHEREAS, the amendment in Section-21 of the Air (Prevention and Control of
Pollution) Act, 1981 through the Jan Vishwas (Amendment of Provisions) Act, 2023 and
amendment in Section-25 of the Water (Prevention and Control of Pollution) Act, 1974 through
the Water (Prevention and Control of Pollution) Amendment Act, 2024, grant exemption to
certain categories of industries, as notified by Central Government, for obtaining consent under
these Acts; and

WHEREAS, the Ministry of Environment, Forest and Climate Change, Government of
India vide notification no. G.S.R. 702(E), dated 12.11.2024 granted exemption of consent
under the Water Act, 1974 and the Air Act, 1981 to exemption of Consent to Establish (CTE)
and Consent to Operate (CTO) to all industrial plants having pollution index score upto 20 (at
present total 39 industrial sectors under white categories as per 2016 methodology) subject to

Page 2 of 5
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condition that such plant shall inform in writing to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC); and

WHEREAS, the MoEF&CC vide letter no. Q-15012/2/2022/-CPW-Part (1)/e-240741,
dated 14.11.2024 has issued Standard Operating Procedure for implementation of the said
Notification dated 12.11.2024. The SOP includes the following provisions for White categories
of industries:

i.  Industry to intimate to concerned SPCB/PCC about operations and self-declare the
compliance with prevalent rules & regulations,

. Concerned SPCB/PCC to maintain separate list of such industries/activities, and

iii.  Concerned SPCB/PCC to ensure that no activities other than those intimated, are carried
out by exempted units.

WHEREAS, the Committee constituted by CPCB evaluated the comments,
incorporated the suitable changes and finalized the revised methodology as well as
classification of sectors. Final report in this regard titled as "Classification of sectors in to Red,
Orange, Green, White and Blue Categories (A tool for progressive environmental
management)" was submitted to Ministry of Environment, Forest and Climate Change
(MoEF&CC) for concurrence. The MoEF&CC vide letter no. Q-16017-57-2015-CPA, dated
15.01.2025 granted concurrence to the revised classification; and

WHEREAS, as per the revised methodology, the category of the sector is decided based
on the following ranges of Pollution Index:

i. Red: PI>80,

ii.  Orange: 55 <PI<80,
ifi. 'Green: 25 <P]<55,
iv.  White: PI<25;and

WHEREAS, based on the revised methodology, CPCB has classified a total of 419
sectors and sub-sectors as under;

i.  The Red Category: 125

ii.  The Orange Category: 137
iii.  The Green Category: 94
iv.  The White Category: 54
v.  The Blue Category: 9; and

WHEREAS, the purpose of classification is to ensure that the industry is established in
a manner consistent with the environmental objectives and also to prompt industrial sectors to
adopt cleaner technologies, ultimately resulting in the generation of no or minimum pollutants.
The revised classification system also defines criteria for incentivizing such industry. The
industry may self-assess the PI score as per defined criteria and can submit application to
respective SPCBs/PCCs for consideration; and
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NOW, THEREFORE, in the exercise of the powers delegated under Section 18(1)(b) of the
Water (Prevention & Control of Pollution) Act, 1974 and Section 18(1)(b) of the Air
(Prevention & Control of Pollution), Act, 1981 the earlier directions dated 07.03.2016 and
subsequent directions/letter in the context of categorization of industries are withdrawn with

immediate effect and following ‘Directions’ are hereby issued for compliance by all
SPCBs and PCCs:

1. That SPCBs and PCCs shall immediately adopt the revised methodology for
classification of sectors and list of 419 sectors/sub-sectors classified under Red,
Orange, Green, White, and Blue categories as detailed in the attached report-
“Classification of Sectors into Red, Orange, Green, White and Blue Categories (A tool
for progressive environmental management)”.

2. That all pending application for consideration of consent (CTE/CTO) and future such
application shall be processed as per the revised classification. In case CTE granted
before the revised classification, applicability of CTO will be as per revised
classification.

3. That the revised sectors/subsectors classified under Red, Orange, Green, White, and
Blue category of sectors as given in the attached document shall be used by the SPCBs
and PCCs for consent management, inventorization of units under different categories,
siting  criteria, deciding environmental surveillance frequency, calculation of
environmental compensation, etc., as per the guidelines issued from time to time.

4. That SPCBs and PCCs shall prepare the inventory of Red, Orange, Green, White and
Blue categories of units operating in their jurisdictions, based on the revised
classification. SPCBs and PCCs shall upload the category and sector-wise list of such
units on their website. SPCBs and PCCs shall also forward such list to CPCB, latest by
30.06.2025 and thereafter updated list by 30th June every year.

5. That the classification of sectors shall not be linked to sanction of loans/finance of bank
proceedings.

6. That any further addition of any new or left-out sector and their classification which is
not listed in the revised list of Red, Orange, Green, and White categories, shall be done
at the level of concerned SPCB /PCC by constituting a Committee and following
revised criteria & guidelines as detailed in the attached report and no concurrence of
CPCB shall normally be required. Intimation of same from time to time will
suffice. However, addition in Blue Category Sectors-Essential Environmental Services
for domestic waste management, will be done at the level of CPCB only. SPCBs/PCCs
may forward their proposal, if any, to CPCB in this regard.

7. That SPCBs and PCCs are required to prepare and submit list of additional sector
classified under white category to CPCB on annual basis, by 30™ of June every year, in
the prescribed format (Annexure-V) as given in the attached report, for further
notification for exemption from consent as per the provisions of the Jan Vishwas
(Amendment of Provisions) Act, 2023, the Water Act, and the Air Act as amended
from time to time by MoEF&CC.

8. That SPCBs and PCCs shall constitute a committee as prescribed in the report to
evaluate the applications of the units for incentives due to adopting measures resulting
in better environmental performance and reduction in PI score. The SPCB/PCC shall
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place the separate list of such units on their website and also submit list of such units
to CPCB on Annual Basis by 30th June every year.

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the "Action Taken
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The Chief Secretary of all the States and UTs
(As per the list)

The Secretary,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

The Secretary,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

The Secretary,

Ministry of New and Renewable Energy
Block-14, CGO Complex,

Lodhi Road, New Delhi-110 003

The Joint Secretary (CP Division)
Ministry of Environment, Forests and Climate Change

Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110 003
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Classification of Sectors into Red, Orange,
Green, White and Blue Categories

(A tool for progressive environmental management)

Classification of Sectors into Red, Orange,
Green, White and Blue Categories

(A tool for progressive environmental management)

Central Pollution Control Board

“Parivesh Bhawan”, East Arjun Nagar
Delhi-110032

(January 2025)
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Sector W1 W2 W3 Plw Al PIa H1 H2 Pla Pollution Category Remarks Concerned
Index Division

(PT)

88.4 | Mining of minor minerals 10 0 20 | 30 (25|25 (25|75 | O 0 0 78.8 Orange IPC-II
(except Sand/riverbed
material mining)

88.5 | Grinding, processing, and 0 0 0 0 (25|30 0 |5 | 0 0 0 55 Orange IPC-II
screening of minor minerals

89 | Manufacturing of Mirror 0 0 0 0 (30|20 0 | 50 | 25| 10 | 35 58.8 Orange IPC-V
from sheet glass

90 | Mineral processing, 0 0 0 0 25 12512575 | O 0 0 75 Orange IPC-II
industries involving ore
sintering, pelletisating,
grinding & pulverization

91 | Malteries (without 30 | 15 |25 70 (25| 0 [25]| 50 | O 0 0 71.5 Orange IPC-IIT
fermentation)
92 | Manufacturing of Mosquito | 0 0 0 0 (30| 0 [25|55 | 0 0 0 55 Orange | Toxic fumes may be released. IPC-V

repellent & coil

93 | Organic Manure (physical 0 0 0 0 0120020 O 0 0 20 White IPC-V
mixing)
94 | Packing of powderedMilk [ 0 [ 0o [ o [0 [o[ofo]oofo]o]|] o [ Wi | IPC-V

METALS AND METALLURGICAL SECTORS

95.0 | IRON & STEEL (PRIMARY PROCESSING FROM ORE, INTEGRATED STEEL PLANTS AND SPONGE IRON UNITS)

95.1 | Integrated iron and steel 25 | 30 [ 351 90 [ 25|30 (35|90 | 25|50 /| 75 98.3 IPC-II
plants

95.2 | Stand-alone 0 0 0 0 (25303590 | O 0 0 90 IPC-II
sintering/palletisation

95.3 | Sponge iron with CPP 20 | 25 | 35| 8 (25|30 (35| 90 | 10 | 50 | 60 97 IPC-II
(Captive Power Plant)

95.4 | Sponge iron without CPP 20 | 15 [ 30 | 65 [ 25|30 (|35 90 | 10 | 50 | 60 96.3 IPC-II

53
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Sector W2 W3 Plw Al H2 PIa Pollution Category Remarks Concerned
Index Division
(PT)
95.5 | Stand-alone coke oven gas 25 | 30 [ 30 | 8 (25|30 (35|90 | 25|50 | 75 98 IPC-II
plants

96.0 | ALUMINIUM PROCESSING
96.1 | Aluminium Refinery 10303575 [25]25]35]8 | 10] 70 | 80 96.6 IPC-11
96.2 | Aluminium Smelter 10 |30 [ 35|75 |30 |25(35] 90 | 25| 70 | 95 99.1 IPC-II
30[25]35[9 [10]70[80 ] 978 - | IPC-11

98 | Zinc smelter | 10 [30]35]75[30]25][35][9 [10]70]80 | 978 | IPC-11
99.0 | FERROUS AND NON-FERROUS METAL SECONDARY PROCESSING/REPROCESSING UNITS INVOLVING DIFFERENT FURNACES THROUGH MELTING,
REFINING, CASTING, ALLOY-MAKING
99.1 | All Ferrous and Non-ferrous 0 15 15 30 (25 (25|25 | 75 | 25| 10| 35 83.1
metal secondary
processing/reprocessing units
involving different furnaces
through melting, refining,
casting, alloy-making (using
coal/liquid fuels)

99.2 | Ferrous and Non-ferrous 0 15 (15 ] 30 | 252510 | 60 [ 10 | 10 | 20 70 Orange IPC-V
metal (excluding lead, nickel,
and manganese) secondary
processing/reprocessing units
involving different furnaces
through melting, refining,
casting, alloy-making (using
cleaner fuels/electricity)

97 | Copper Smelter | 10 | 30 | 35 | 75

IPC-V

100 | Aluminium & copper 0 0 0 0 |25 |25|25| 75| 0 0 0 75 Orange IPC-V
extraction from scrap using
an oil-fired furnace (dry
process only)

101.0 | INDUSTRY OR PROCESS INVOLVING METAL SURFACE TREATMENT OR PROCESS/HEAT TREATMENT

54
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SANMARG NETWORK - 01.04.2025

Many serious allegations have been levelled against factories in Jamuria Industrial Area

including land grabbing

Discrimination being done by providing pure drinking water to factories and impure drinking

water to city dwellers
Jamuria : Jamuria Industrial Area

The area is known as the major industrial area of the state. Jamuria Industrial Area is spread
over Sheikhpur, Ikra, Ramchandrapur, Balanpur, Sarthakpur, Jaduadanga, Hijalgoda, Dhasal as
well as from Chakdola to Tapsi on National Highway 60. However, no special contribution of
any factory is visible in the development of the area. There are 11 big steel plants in Jamuria
Industrial Area, which include big companies like Shyamsel, Super Smelter, Gagan Ferrotech,
RAIC, Satyam Smelter, Maan Steel, Akudiya Group, Great Eastern, Ramji Steel, Baba Strip,
Baba Structural, while there are also 35 small scale industries. Apart from this, there are biscuit

factories along with 5 cement factories.

Leaders of different political parties accuse factory managements: Jamuria Industrial

area

While the economy of the region has grown due to the establishment and expansion of factories
in the area, the public is suffering from pollution. Leaders of various political parties complain
that the factory management is not taking any steps to control pollution. CPI(M) DYFI State
Committee member Budhdev Rajak said that people of countless areas of Jamuria including
Ikra, Sarthakpur, Ramchandrapur, Balanpur, Sheikhpur are suffering from pollution emanating
from factories. People have become victims of serious diseases like TB, asthma, lungs,
breathing problems. BJP Mandal President Sanjay Singh said that the factory management does
not take any concrete steps to deal with pollution due to which people are suffering from serious
diseases. Diseases like cancer have increased due to factory pollution. Congress leader
Vishwanath Yadav said that only drama is done in the name of plantation. There is a rule of
planting trees in 20 percent of the factory building but no factory follows it. The State Pollution

Board is completely responsible for this.

Somewhere agricultural land, somewhere government land, even forests have been swallowed
by factory owners. BJP leader Santosh Singh has swallowed Shyamsel, Gagan Ferrotech, Super

Smelter, Maan Steel, Satyam Smelter have been accused of usurping thousands of acres of

242
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historic Nilban forest including government land, agricultural land. Santosh Singh said that
hundreds of acres of ECL land has been forcefully occupied by Shyamsel. A complaint
regarding this has also been given to ECL headquarters while Nilban forest has also been
encroached by Shyamsel. Nilban forest had historic importance for the environment. Today
many are being admitted to the hospital due to serious diseases. Was the work of spreading
pollution by the factory owners not enough that now the general public has been deprived of
pure water as well. Due to all these reasons, the anger of the general public, which was earlier
against the factory management, is now increasing towards the behaviour of the Municipal
Corporation as well. This is the reason why on the coming 3rd April, a protest will be held by
gheraoing the office of Borough 1 of the Municipal Corporation.

Factory Owners are Playing with Lives in Collusion with AMC: Vikas Yadav

Social worker and youth leader Vikas Yadav has accused the factory owners of colluding
with the Municipal Corporation and playing with the lives of the common people. He said
that the pure water which should be supplied to the residents of the Municipal Corporation
is being taken to the factory by the factory owners in connivance with the Municipal
Corporation while the contaminated water is supplied to the residents of the Municipal
Corporation. Due to this, the common people are suffering. Many are being admitted to the
hospital due to serious diseases. Was the work of spreading pollution by factory owners not
enough that now the general public has been deprived of pure water as well. Due to all these
reasons, the anger of general public, which was earlier against the factory management, is
now increasing towards the behaviour of Municipal Corporation as well. This is the reason
why on coming 3™ April, a protest will be held by Gheraoing the office of Borough 1 of the

Municipal Corporation.

Due to the factory owners, the existence of this historic forest has been completely destroyed.
Satyam Smelter has also been accused of encroaching on ADDA land. In Jamudiya Industrial
Area, complaints of encroachment on railway land have been lodged against steel factories like
MB Sponge & Power, Gagan Ferrotech, RAIC since the beginning. Santosh Singh said that
this entire scam has been done with the connivance of the ruling party leaders and BLRO and

corrupt officials.
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COPY OF SATELLITE IMAGES REGARDING STATUS OF NALA
BETWEEN 23.01.2012-01.04.2025
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133 ANNEXURE A/13

MOUZA MAP OF MONDALPUR SHEET NO.-2 & 3

& BENANI SHEET NO. -2, BLOCK - JAMURIA
IT SHOWS THE PLOT (LAND) OF THE GOVT. OF WEST BENGAL & ASANSOL DURGAPUR
DEVELOPMENT AUTHORITY WAS ENCROACHED BY SUPER SMELTERS LTD.

Also, the Nala / Khal / Channel / Tributary of Singharan River was encroached by Super Smelters Ltd.
The 4th parcel of land denoted as the proposed greenbelt is more than 1.7 km (aerial distance) away
from the 1st & 2nd parcels of land.

The Mondalpur and Akhalpur villages are crammed between the expansion of the 1st & 2nd parcels of
land and the 4th parcel of proposed greenbelt land.
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HECTARE (37 ACRE) CLAIMED D2 = -

SUPER SMELTER LTD. LAND

APPROX 10 HECTARE (25 ACRE)
LAND NOT IN POSSESSION OF
SUPER SMELTER LTD.

N.B. -

The original area for the plant / factory was already established in 2008.
Still, Super Smelter Limited did not develop the Green Belt in the existing
premises which is a pre-condition in the EC. However, the said Company
has again applied for environmental clearance to expand the plant.
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IMAGES DEPICTING DUMPING OF FLY ASH IN OPEN IN THE PREMISES OF
THE JAMURIA INDUSTRIAL ESTATE, WEST BENGAL
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ANNEXURE A/16

™ ho Cer Ui Cate o W R r—— e
mecf_‘u.oqu W b j%‘i«.imve : i(.\n,t Dﬁ—pﬂiNU i356rwf?5LPl :LA/LD“

[See Rules O{J) and 10(3)}

\'\ [EMEBLEM OR HOLOGRAM OF THE CONUERNED AUTHORITY) ﬁ a 2 ﬁ 7
Y PERMIT FOR SINKING OF NEW WELL
Q/ FUS 2(3)h) /74 )b / 7(S) a) of the West Bengal Ground Warer Revources .
(Management, Control and Regulation) Acr 2005.] o) o L LE

0000 00

PERMIT NO p~_.

i. (a) Nameofthe applicant (user}) : Shri/Smt. 5&0&% éﬂ’t&ﬂ{:ﬂh Ltc(

(b) Son/Daughterof

(¢} Address of the applicant TW"MD‘) %be}mﬁ H’J’eﬁ PO—I

(d) Category ot farmer (Please tick) - Small Farmer/ Marginal Farmes / Others
(incaseof irrigation well)

(e) Serial No, of application Form T piut 8 L No-61ol f 30-05 11—
and date of submission A_/“ \g_mg,r\‘-’..‘_',l j

{f) Specimensignature of the user
TD.
2. Locadtion particulars-— L'_ SUPER SMELTERS L

(a) District r @’W

(h) BlOCk, MOUZH.,J.L. ND..P]G‘.NO. 3 W-\ffl s )%" ,Dﬂlil E.’. i}
(¢} Municipality / Corporation 2
Ward No. /Borough No., Holding No, : N H’

3. Particulars of the proposed well and pumping device---
(a) Typeafthe well : R f\(eﬁh JD-QO("WM
(b} Approx. depth of the well (m) :
(¢) Purpose af the well : QYLQLL}J:-t 7 A g
(d) Assembly size (fortube well) ? z /mm. ) min
(e) Approx.strainer length (fur wbe well)

(f), Diameter (for dug well) N ﬁ' .

(2) Typeof pumptobe used rg‘/(r{z‘: -nn_e Y gly Bfﬁ

(h) H.P.ofthe pump : |2+ &5 H’ P

(i) Operational device Q-Q_,&.‘t Y] M’O{TW
{j) Rate of withdrawal(m3/hr.) : I ’L/"

(k) Maximumallowable running hours per day ‘

This permit autherizes the owner applicant (user) to sink i well in lhe location spccﬁ‘fd at S1. (2) for extraction of ground
water at a rate not exceeding thatas ahown at 81, ("%) (j) and for running hours / day as shown at 51, (3) (K), and is valid subject

-

!

.\5. e 5

S‘EHGIure af rhe fs.nung mu}mmy
G coldb O¥iembendecretary,
District level Ground, Water Resource
Devy clopment Aulhonty, Burdwan

Date : 9 : r‘F‘
Conditions ;

(13 Incaseof any change of awnership of the proposed well. fresh n:glstmmn h

(2y Nochange of loeation, design, rate of withdrawal anr.lpumpmgdcwc K

e made withowt prior permissionof the Competent Aulhariry Aty d

(3) Incase, any of the particulars / information fumished by

verification at any subsequent stage, this permil is liable fop
(4} Anyothercondition imposed by the concemned Authority,

us toybe obtained,

cetof the proposed well as indicated at S 1. (2)and (3) of this certificate shall
regurd shall lead 1o cancellation of (hmpermu

/apNication for issuanee of this permit is found to be incomrect during

B.C.L./4/50,007 06
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AL At

! - g - u - Py
A\ DA F
L ”0490 ! S h’:ﬁfs)&(}hn (5] ﬁ%phb 355—;;0
[EMBLEM OR HOLOGRAM OF THE CONCERNED -RLT"GRIT'& ] S L A /‘7' ‘ 2 4
PERMIT FOR SINKING OF NEW WELL

[US TE3)0hy 7 7(40h) 7 7(5 N a) of the West Bengal Ground Weiter Resoiirees
(Management. Control und Regulation) Act 2005, ]

PERMIT NO . P 82.1%.034. gooeodo09
(4) Name of the applicant (user) : Shri/Smt. gU—P‘Qﬂ S’ﬂ’l.e/ﬂ t_Q” LL_CI
(b) Sun/Daughterof - oAVLLL ; !
(¢) Addressof the applicant —:'S O~ T’N?\ tf' }CL[ M eq
(d) Categoryof lurmcr(Plcabﬂ tick) : SmallFarm;.r/Margmal Farmer/ Qthery
(in case of imgadion well)

{e) Serial No. of application Form : %Oi L{?'jt ND—GQ C-\é{ 30'05’1,‘2

and dute of submission
() Spectmensignature of the uscr N N

Locafion partictilars--- SUPER SM ELTERS LTD.
= : VB Woéu}a/n a

{a) District

b) Block,Mouza, J. L. No. PlotNo. : Non [ f
(b) Block,Mouza, J. L. No. . PlotNo : TW]&)C&Y -ZZ;}

(e) Municipality /Corporation
Ward No./ Borough No.. Holding No. : N pal T |

_ Particulars of the proposed well and pumping device— . -
(a) Typeéofthe well . Rivey Iﬂetl/ T M

(b) Approx. depthof the well (m} :

(c) Purposeofthewell - : W ‘LLQ';/; O_ﬂ

{d) Assembly size (for tube well) : 4 2 mm. X .

(e)- Approx: straines length (for wbe'well) s m '

() Diameter (for dug well) : : m. .

(g) Typeof pump to beused C St b rh E’Yﬁl éﬁi

(h) H.P.ofthe purnp ' ; s (2.5 H;f

(i) Operational device ", {

(1) Rateof withdrawal (m3!hr.] ‘F‘E\Q.('_’LFT( - Mﬁ{W

(k) Maximum allowable running hours per day : f Céﬂ% :
This permit authorizes the owner applicant (user) 1o sink. inn the lm.auon p%ﬂﬂ 2) fnr extrncuon ut ground
waler ata rate not exceeding that as shown at S 1. (3) Gy lae e

to the observande of the conditions stated overleaf.

,{/

¢
\\)‘U eqqﬂ

» OV TLE.

P!ﬂce ' {b\’ "L i _37£ -\l;'\‘; ‘
2 Signature of the Issuing Authoriry
Dare : 9 S o e Ger - RS retary,

: Distriv: ' ~t 1 Water Resource
Condirions : Doy o iurity, Burdwan
(1) IncaseoFany chunge of ownership of the proposed well. fresh registration has to be obtained.
(21 Nechange of location. design, rate of withdrawal and pumping device in fespect of the proposed well as indicated at S1.(2) and (3) of this cenificate shall
h«: made without pnor pcnmssmn ol the Compcu:nl Authonty, ERUB IR regard shall teud w eancellation of this permit.
: tion For issusnce of thix permit is found to be incotreet during
veri ﬁcalmn atany $ubsequent stage, thiy perrmt i liable forcafig
Any other condition imposed by the concerried Authority.

B

B, C.1../4/50,000/06




MNivey m{,{.t ﬂﬁw ;

L & oo Ca
haa

!‘-)

(3)

4)

B.C.L./4/50,000/ 06

J Places @_/L/" Y?’(%L’T”‘A./\

13

e _..{— ~ ﬁ ] L L e K " ¥ ‘ ol p b )ldlé’ fé@@ - 'RE'D "
AN No 235 /6w [7S

£ 5

 SIIL e R il s "‘?FFORM

|See Rules 9(3) and 10(5)] U G R 2 6 g

IEMBLEM OR HOLOGRAM OF THE CONCERNED AUTHORITY)

PERMIT FOR SINKING OF NEW WELL

JUS Z13)(b) 7 7(4 0 b) 7 Ti SN a) of the West Bengal Ground Water Resourcey
(Management, Control and Regularion) Act 2005.] 04{. "r}. E
p 850

PERMIT NOPOQ\B CJBZ\ @000256"
(a) Name ofthe applicant (user) , Shri/Smt. SULPQVL gﬂ@gm L_tc[

(b)Y Son/Daughter of
(¢) Addressofthe applicant

(d) Category of furmer (Please tick) - Small Furmer / Marginal Farmer/ Others
(in case of irrigation well) %

(¢) Serial No. of application Form : ._g—o [f 58 SL N‘g 292 OL./' 2708 2ol

and date of submission

{f) Specimen signature of the user

Location particulars -
Y Dt B Mmo@w

(b) Block, Mouza, J. L. No., Plot No. . @W{/)"/d ’E’H?’M f/
{¢) Municipality/ Corporation
Ward No. / Borough No., Holding No. : N Pl‘

Particulars of the praposed well and pumping device-—
(a) Typeofthe well ; ’p“"\/eﬁbéﬁf T"ouf;ew-e%
{b) Approx.depthofthe well(m) ;
(c) Purpose ofthe well (9 Y‘—Mf‘-ﬂl a_/
mm

{d) Assembly size (for tube well) mm. X

{e) Approx.strainerlength (fortube well) : N n.

() Diameter (fordug well) : m.

{(g) Typeof pumpto beused : M mﬁﬁ’g(‘ .é—{e

(h) H.P.ofthe pump . taasg H P

(i) Operational device E -»Q_& C,EY) d zz‘g?’

(j) Rate of withdrawal (m3/hr.) : (L 0.,«;7?/

(k) Maximumallowablé running hours perday 2 g Wf Vrr 4

This permit authorizes the owner applicant (user) to sink a well in the location specified at S1. (2) for extraction of ground

water at a rate not exceeding lhal as shuwn datS1.(3) U) and for running hours/ day us shownat S 1. (3) (K). and is valid subject

v L

Signature of the [ssuing Authority

Date o F Goolp AT Secretary,
Distiet lew el Ground, Water Resource
Condifions : Neyelopment Authority, Burdwan
(1) Imcaseof any change of ownership of the proposed well, frésh regTremussedtds (o be obuined.
{2) Nao Lhdngﬂ of location. de\sgn rate.of wuhd.mw.il and pumping device in respect af the proposed wellus indicated at 81, (2) and (3) of this cerfificate shall

1 this rcgu.rd shall te.-nl W canu ellalmn of this penmL

Any other cunditinn impomd by the uonc:rncd Amhfm
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Drawing unauthorised water from Ajoy River bed through huge number of deep
bore tube well sunk in the riverbed
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Surya Gupta Adv.
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ENVIRO LEGAL DEFENCE FIRM <eldflegal@gmail.com>

Service in Pintu Dutta Vs. State of West Bengal & Ors. [OA. No. 38 of 2025/EZ]

1 message

ELDF <eldflegal@gmail.com> Thu, Apr 3, 2025 at 8:38 PM
To: Sibojyoti Chakrabarti <subho.advocate@gmail.com>, Dipanjan Ghosh <dpnjnghshO@gmail.com>,
"dsahaassociates@gmail.com" <dsahaassociates@gmail.com>, Avirup Roy Sanyal <AvirupRS@gmail.com>, Sudip Kumar
Dutta <adv.skdutta@gmail.com>

Cc: Mansi Bachani <mansi@eldfindia.com>, Surya Gupta <surya@eldfindia.com>, anukriti@eldfindia.com

Dear Sir/Ma'am

Please find attached copy of the Interlocutory Application on behalf of the Applicant in the above mentioned case.

Thanks & Regards

Sameer Manher

Clerk

Enviro Legal Defence Firm

29, Presidential Estate LGF,
Nizamuddin East New Delhi — 110013
Ph. No. 011-40573181

IA.pdf
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